
D t nE C'I'O llA't' ll GI,INITRAL OF' I,' O REI GN'l' RAD ll
(DE,S-U SEC'IION)

RN.I'tI..IF]D MINTJ.I.ES OI. TTTIi NORMS COMMITTEE-II MF]ETING NO.I3/81 dAtCd

20.09.2016 ACTUALLY I{ELD ON 22.09.2016

Plcasc Notc

(i) Iior inlbrrnation ol- cxpoflcrs, Norms Committcc-ll handlcs all cases pcrtaining to

llxation/ratitlcation of rrorms fbr I:xport Products lalling undcr I'l'C(llS) Chapter 12 lo 16, 18 to

80. 85. Cornmunications in rcspcct of cascs/pcrtaining to NC-ll may be scnt to email addrcss:

ltcl.tllli rr ttie .irt
(ii) In ccflain cases thc dccision of the Norms Committee rcfers to the Recommendations/

Obscrvations/ l)cficiencics rcccivcd from the concerned 'l'echnical Authority. Wherevcr

applicablc. a scanncd copy of- such documcnt has bccn placcd at tlrc end of thc Minutcs, in

rr.rrrnirrg scrial ordcrs. '['hc corrccrncd firm/company may go tlrrough thc same and rcspond

accordingly.
(iii) Sirnilarly. a scanncd copy of thc blank Standard Deficicncy Irormat, which may find a rcf'crcncc

in NC dccisions. has also bccn attached in the end. 'l'his may also be refcrrcd to by thc concerncd

lirm/cornpany and tnay bc rcsponded accordingly.
(iv) 'l'hc Norms Cornrlittcc has taken dccision only with rcspect to tcchnical aspcct/wastagc norms.

Whilc rcclccrning thc applications, RAs should chcck that thc applicant has lulfillcd all

rccluircnrcnts as prcscribcd. in policy/procedure including thosc in Policy Circulars No. 50/2009-

2014 (l{ll 2010) dated 28th l)cccmber, 2011, Policy Circular No.l4(ll.L1-201212009-14, dated 4th

lrcbruary.20l3 and O.M. No. 0ll92ll80lMisc./AM.l3IPC-VI/10 dated 15.04.2014 or any other

provisions undcr III'P/llllP for lrot)C.
'l'he McctingNo. l3181 datcd 20.09.2016 of Norms Committee-ll lbrthe ycar 2016-17 was actually

hcld on 22.09.2016 undcr thc Chairrnanslrip of Shri Jaikant Singh, Additional Director Gcncral ol'

Irorcigrr '['radc to considcr thc lbllowing applications lor ratification ol'norms in rcspect ol advancc

aLrthorizations undcr [)r-rty Iixcn-rption Schcmc (Chapter-4) of lrorcign'l'rade Policy 2015-20.'l'hc
lollor.ving rncmbcrs wcrc prcscnt in thc mccting:-

Sl. No. Namc & Designation

l. I snrt s.r. jain. IX)

Shri S.K. Ilhatnagar, I)cputy lnduitriai Aavisor

4.

5.

Slrri llal.jit Singh. I)lXi

Shri Vinod Kurnar Kashyap, II|DO

Minutcs ol'thc Mccting No. l3/ttl dated 20.09.2016 actually held on 22.09.2016 are

confirmcd by thc mcmbcrs.
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HQ File

:01/81/050/00118/AM14/
RLA Filc

:08/24/040/Ooo32/AM14/

Casc No.:2/8/81-AIJC2/2013 Palty Namc:EPsHッ oN
13ATTERIES PvT.Iン TD

Mcct No/1)atc:i3/81-

ALC2/2016
20.o9.2016

Mcct NO/1)atc:13/81-

IAI′ c2/2016
20.09.2016

1´ ic NO/1)atci321 0o6358 1

29.05.2013

MoD fOr cOmmcnts.Nc

Decision : NC observed that case has been rel.erred
wait for their comments and defer thc case.

'l'he case stands deferred to 0l . I I .2016.

Case No.:l/23181-Al,C2/2013 party Name:MAK CONTROI.S
AND SYS'ft]MS PVI' I-'fD.

IIQ File
:0v81/050/00387/AMt4/ \';lrl,:lio,ooo32tAMt4t
Dccision : NC observed that casc has been rcfcrrcd towait for their comments and defer the case.

'l'he case stands delerred to 0l . l l .2016.

よ::∬鰍讐
α0810120617∬

町辮ξ
to Mol〕
「
ibr cOnllmcnts.N(〕 dccidcd t。

Status:
I)eferrcd

Status:
Deferrcd

I)efer I)atc:
01.1t.20t6

decidcd to

Case No.:9/23/81-ALC2/201ζ   Party｀ ameiJMヽ v INDIA(P)  Mcct No/Dac:13/8卜
    status:

I´TD.

斜席鰍『     Dcた n℃ d

19:1掲 590048″AMIα  驚尤」::σ0006"AMI″   鯛富出Tα 0510355879 肝智辮:
驚1撫i繰 .脚織計胤麗」鷺Ⅳ瞥Ъ錠辮 淵霧∫為比脚
′
「he Casc stands defcrred tO ol.H.2016.

Case No.:15/13/81-ALC2/2016 Party Namc:PoLYCAB WIRES Mect No/Datc:13/81-    status:

‐                     PVT.LTD.

斜留鶴『    Dcた n℃ d

‐19肝据ッ0025υAM17  1:分ξ:i1/0020ツ AMI″   :1:∬鰍lα 0310738808∬ 7.器:
t緞 :譜 非 :デ;:置 t胤lmb品

6品れhbrmttOn as rH】PPUoNQ wη Ю %_

Size of conductors in cables alongwith quantities olcables in Kms, conductor size wisc.Detailed calcurations ror the rlqrir.r*i of eacrr ,."* ,rri"ri"r, cxpo* procruct wiscsuppofted by the cross scctiorar diagram or.the cabrc/nryers auiu'rrr".t.Net wcight pcr KM ol cach Cable "
y:fl:ir,[:?:il'; 

r?:il:l-nt 
of each imporlcd and indigcnous inpur. exporr prociucr

'foul requirement of each raw matcriar, cxport product wisc, in a taburar lornr

1.

2.

3.

4.

5.

Thc casc stands dcfcrrcd

ク
to 01.11.2016.

時



(〕asc No.:1/14/81-Al」 (〕2/2013   Pany Namc:′ I

・`
I｀P Mect No/1)ate:13/8ト

′
I｀1lCHNOLOGHtS PRIVATIt  AIッ C2/2016

HQ Filc

i01/81/050/00206//ヽ レ114/

Dccision :NC obscrvcd that copy of thc application for the above AA received.
to fbrward thc samc to t)lll lor commenls and defer thc case.

'l'hc casc stands dclcrrcd to 01 .11.2016.

1´ IMI´ 1｀ED

RI´A「 ilc

:07/24/040/00155//ヽ M14/

(〕asc No.:62/2/81-AI′ C2/2014  Party NamciCRON4PTON
GRItAVItS I′ IMITI〕 D,

(〕asc No.:66/2/81-AI′ C2/2014  Party NameiCROMP′「 ON
GRIうAVESI′ IMH｀ED,

(lasc No.:17/2/81-AI,(12/2014 Party Nalllc:VSM VENTURIう

CONTR01ン SYS′ H]MSP.1´ TD

HQl'ilC              RI´ A Irilc
:01/81/050/00018//ヽ 4ヽ15/        :05/24/040/00410/ノ Nヽl1 4/

1)ccision :N(3 obscl・ vCd that thc casc has bcen rcferrcd

、vait ibl・ thcir colllmcnts and dcibr thc casc.

'l'hc casc stands dcl-crrcd to 0l . I I .2016.

20092016

Lic.No/Datc:0710098022

0309.2013

Mect No/Datc:13/81‐

ALC2/2016
20.09.2016

Lic.No/Date:0310767077

‐Status:

Defcrred

Dcfer Datc:

01.11 2016

NC dccidcd

Status:

Defcrrcd

Defer Datc:

01.11 2016

for comments. NC

Status:

Deferrcd

I)cfc・ rI)atc:

01.l1 2016

lor commcnts. NC

Status:
Deferred

Defer Date:
0l .l 1.20r 6

dccidcd to

HQ IrilC RIン AI'ile

:01/81/050/00063//ヽ M15/        :03/94/040/00901/AM14/       21.01.2014

1)ccision:NC obscrvcd that thc rcply ofthc flrrn has bcen referrcd to DHI

dccldcd to、 valt forthclr comments and dcfcr thc casc.

′
I｀hc casc stands dcibrrcd to 01.11.2016.

Mect No/Datc:13/8ト

ALC2/2016
20.09.2016

Lic.No/1)atc:0310767749HQI'ilC RI´A「 ilc

:01/81/050/00067//ヽ M15/       :03/94/040/00498/ノ Nヽl1 4/       24.01.2014

1)ccision:NC obscrvcd that thc rcply ofthc Arrn has bccn rcferrcd to DIII

dccidcd to、vait forthcir cOmmcnts and dctrthe casc.

′
1｀hc casc stands dcfcrrcd to 01.ll.2016.

Mcct No/Date:13/81-

Al´C2/2016

20.09.2016

Lic.No/Datc:0510378008
‐03.02.2014

to MI′ I｀ lbr commcnts.NC

Casc No。 :48/2/81-AIンC2/2014

HQ IrilC

:01/81/050/00049/ノ ヽヽ 415/

Dccision:NC obscrved

剣

Party Namc:VIN DHYA
´
1｀ 1:I′ 1〕 I′ INKS L′ 1｀ D.,

RI´ A Irilc

:11/24/040/00008/AM14/

that casc had bccn rcferred

Mcct No/Datc:13/8ト

ALC2/2016
20.09.2016

Status:
Defcrred

Iン ic No/1)atc:1110027893   Dcfcr I)atc:

12022014 01 11.2016

to Do'l' lor comments. NC decided to

蜂
■1



send a rerrlindcr tO IDol｀ tO cxpcdite the cOrnrnents and dcfcr thc casc.

1｀he case stands defcbrrcd tO ol.11.2016.

Case NO。 :12/2'jl¨Atこう/2bi4  Pa貢 ジ、amc:BHANSALi     lMcct No/Datc:13/81‐
CABLES&coNDUCToRS(P)AIン C2/2016
1ンTD., 120.09.2016

1019」掲5υOo“ンAMlシ  鷺尤jliα0007yAMI″   糧ず鰍,°0510379333
‐DecisiOn:NC Observed that c五きさhad been rcfcrrcd tO Do′

I｀ for cOmmと nts.漁csend a rerninder tO DoT tO expcdite the cOrnrncnts and dcferthc casc.

1｀he case stands deferred tO ol.lI.2016.

Casc No。 :24/2/81-ALC2/2014  1Paれ y Namc:BHANSAlン I     IMcct NO′ Datc:13/8ト
CABLES&coNDUCToRS(P)Alン C2/2016
1′TD.,

___                                                      120.09.2016

Iッ ic No/Datc:0510380166

2402.2014

1ッ ic No/Datc:0510380165

24.02.2014

Mcct NO/Datc:13/81_

AI′C2/2016
20.o9.2016

ルlcct No/1)atc:13/81-

AI´C2/2016

Status:
Deferred

l)cfcr Date:
01.il.2016

decidcd to

Status:

Dcfcrrcd

I)cfbr I)atc:

01 112016

dccidcd tO

Status:

DcfcrrOd

‐DcfcSr Datc:

01.11.2016

dccidcd tO

Slatus:
Defcrred

HQ File

ll :O1/81/050/Ooo25/AM15/

HQ Filc

:01/81/050/00o87//ヽ M15/

DccisiOn:NC Observcd
scnd a rclnindcrtO Dol｀ tO

Case NO。 :1/2/81‐ Alノ C2′2014

HQ Filc

:O1/81/o50/00oo2/Aル 115/

DccisiOn:NC Obscrvcd
received. lヽ c dccided tO
application at thc carliest.

'l'he case stands dclerred 1o 0l . I t2016.

RI′ A Filc

:05/23/040/Oo537//ヽ 4ヽ13/

RIン A Irilc

:05/23/040/Oo265//ヽ 4ヽ13/

Party Namc:APAR
INDUS′
「 RII]SIン IMI′ I｀ 1〕D

RIンA「 ilc
:34/24/040/00oo1//、 M15/

that applicatiOn On thc ,

send another rernindcr

Decision : NC observed that case had been rerbrred to Do.r. Ibr cornments. Ncsend a remindcr to DoT to expcdite the comments and dcrer thc casc.

'l'he case stands deferred to 01. I1.2016.

Case No.:86/2/81-ALC2/2014 party Namc:13l IANSAI_l Mect Noi Dare: l3lg I _
CABLES & CONDUC.TORS (p) At"c2t20t6LTD., 20.09.2016

う
乙

thal case had becn rclerrcd to I)o.1. Ibr commcnts. NC
cxpeditc thc commcnts and dclcr thc casc.

Iン ic.No/1)atc:3410o39725   1)cFcr I)atc:

0304.2014 01 112016

SuttCCt AA ofthc cOmpany has nOt bccn

to RA,Vadodara tO fOrward twO scts of

'l'he case stands delerred to 0l . I t .2016.

Party Namc:AMC cooKWARI〕
(INI)IA)PvTIッ TD Stat us:

I)cferrcd

,O Case No.:4/23lgt_A l,C2/201s

H
,
■n



20.09.2016

HQ lrilC                 RLA「 Hc                Lic.No/Date:0710104232  Dcfcr Datc:
:O1/81/050/00479//ヽ 4ヽ16/       :07/24/040/00046/AM15/       20.05.2014              01.l1 2016

Dccision:NC obscrvcd that corrcct copy of the application on thc suttcct AA of the

company has not bccn reccivcd.NC decidcd to requestto RA,13angalore to forward two sctS‐

ol｀ corrcct copy ofthc application at the carlicst.

´
I｀hc casc stands dcfcrrcd to 01.ll.2016.

Casc No.:29/11/81-ALC2/2014 Party Namc:ALン S・「 OM INDIA  Mcct No/Date:13/81-    Status:   
‐

1ンIMITItD,               ALC2/2016          ‐Deferrcd  i
2009.2016                          1

HQ IrilC               RIンA Filc              Lic.No/Date:3410040368  Dcfcr Datc:
:01/81/050/00343/ANl15/        :34/24/040/00013/AM15/        16.072014              01.ll.2016

15 Dccision:NC obscrvcd that correct copy of thc application on thc suttect AA of the

colη pany has not bccn rcccived.卜《C dccided to requcst to RA,Bangalorc to brward t、 vo setsl

ofcorrcct copy ofthc application at thc carliest.

′
Fhc casc stands dcfcrrcd to 01.11.2016.

Casc No.:3/23/81-AI′ C2/2015  Party Name:ANAND TEKNOW MectNO/Date:13/8卜     Status:

AIDS IうNGINI]ERING INDIA  ALC2/2016         Deferrcd
lン

´
I｀I).                        2009.2016              .

Lic.No/Datc:3H0064619  Dcfer Datc:HQ「ilc                 RLA FHc

16 :01/81/050/00478//ヽ
M16/        :31/83/040/00093/AM15/       25.072014              01.112016

1)ccision:NC obscrvcd thatthc casc has bcen rcferrcd to MSME for cornincnts.NC decided

to、vait lorthcir commcnts and dctrthc casc.

´
l｀hc casc stands deた rrcd to 01.11.2016.

Casc No.:6/11/81-AIプ C2/2014  Party Namc:SIECHEM      MCCt No/Datc:13/8卜     Status:
'1｀ItCHNOLOGIES PRIVA′ I｀E  ALC2/2016         Defcrrcd
I′ IM11｀ 1うI)                    20.09.2016

Lic.No/Datc10410159 H 6  Defer Datc:HQ IlilC              RIン A「 ilc

17 :01/81/050/00320//ヽ
M15/       :04/24/040/00091/AM15/       28.07.2014               01.11.2016

1)ccision : 卜(C obscrvcd that casc had bcen referred lo Dol｀  for commcnts,NC decided to

scnd a rclnindcr to I)o・ I｀ to cxpcditc thc conlrncnts and defer the casc.

´
I｀hc casc stands dcibrrcd to 01.11.2016.

(〕asc No.:36/11/81-Al,C2/2014 Party Name:INDO C00L    MCCt No/Datc:13/8卜
    Status:

COM POSITI]S PRIVATI〕     ALC2/2016          Deferred
lン IMI・ 1｀ 1]1)                    20.09.2016

1Lic No/Date:0410159126  Defer Datc:181品
鰤捻50/00350/AMl夕   跳 た1サ::900101/AMl夕   01.08.2014     01.H2016

Dccision:NC obscrvcd that casc had bcen referred to C&PC for comments.NC decided to

scnd a rcmindcrto C`と PC to cxpcditc the cornrnents and defcr thc Case.

ヽ

′ 11二 事 if′
`



l'he case stands deferred to 0 I . 11 .2016.

Case No.:2/l llgl-ALC2/2014 party Name:TTp yecr No/Darc: l3lg l_I'ECIJNOLOGIESPRIVATE 
AI,C2/2016

20.09.2016IJe File 
LIMITED

,, ;0r18r/050 /00316/AMts, T;fr[,,iio,oo,r70/AMt5/ i;:;]."iJ]i.,07tot06s2t
Decision : NC obseru"l.rlulcopy of ttre appticario, ro,. thc abovc AA rcceivcd.to forward the same to DHI fo..orr"nts and defer the case.

'l'he case stands deferred to 01. I 1.2016.

Status:
Deferrcd

Delcr Datc:
0r.il.2016

NC dccidcd

Case No.:I0l23/gl-ALC2/20rs :party Name:URETHANE Meet No/Datc: I3l8 l_ status:ELASTOMERS 
AL,C2/2016

HQ Fire RLA File ?uo!;;i; 
Deferred

:0r /8 r/050/00 48s/AMt6/ ,u'iiroiorootss/AMts/ iii;)."iJ]i.'04 
r0 r5e708 nerer r)atc:-)^ 

.L^^_- 
tay/^wtt)/ ll.ll.20l4 01.11.2016-" Decision : Nc obscrved that dcficicncy lcttcr of MSMI: scnt to company on 27.04.2016

I[:*.0 
with reminder dated i:.oo.zoi6. Nc;.";;;;';" wait ror rhc repry and dcrcr rhc

J'he case stands deferred to 01. 11.2016.

Case No.:35/17/81_ALC2/2014 party Name:ALST.OM INDIA
I-IMI'ft]D,

HQ FiIe RI,A F.iIe,, :0v81/050/00s70/aMts/,i'iiitoioroo2t4/AMts/
Dccision : NC observed that reply of the company hadNC decided to await their commin'rr'unO defer the case.

The case stands deferred to 01. 11.2016.

Par'ly Name: MAK CONTROLS
AND SYSTEMS PVT I-]'D.

6

Mcer No/Darc: lJrg l_
At.c2/2016
20.09.2016

I-ic.No/Date: 3 4 I 00407 I 3
24.11.2014

bccn rclcrrcd o I)l II lor

Status:
Deferred

Defer I)atc:
01 . il .2016

commcnts.

Case No.:lJ/23/Bl_ALC2/2015 parry Name:METITNERE LTD. Mccr No/l)arc:13/gl- Sratus:
At.c2/2016

nq iile 20'09'2016 Dcferred

,,,li,i.iito/oo*8,/AMt6/ \\fri,';;o/00423/AMts/ l.;:i),"iJ]i",, 
sto3e247' Derer r)arc:-- Decision : Nc observed that deficiency rertcr;r M.MI 

0t 
'2016

IIL:*.. 
with reminder datJ 1\.'oizoia. Nc J;.;;;;'.| ;_'1: i:..,"#r.:;il,X,?r?i;1,!,ii

'fhe case stands deferred to 01.11.2016.

Mect No/Dare: I 3/g l _

At,c2/2016
Sta tus:
Dcferred

n^f

-l

r3 Case No.:26/17/81_ALC2/2014

〃



HQ「 ilC
:01/81/050/00561//ヽ 4ヽ15/

HQl'ilC

(〕asc No.:37/8/81-AIン (32/2015

HQ「 ilC

26 :01/81/050/00181/ノ
｀` 416/

Dccision:NC obscrvcd
company on 21.09.2016.

RIンA「 ilc

:32/21/040/00162/ノ Mヽi5/

Party Namc:Iン &′ I｀

HYDROCARBON
IうNGINItIう RING I´ IM ITIう D

RI´ A Filc

:03/95/040/01064//ヽ 4ヽ15/

20.09.2016

Lic.No/Date:3210077400

21.01.2015

Mcct No/Date:13/8ト

Al′C2/2016

20.09.2016

Lic No/Date:0710108043

Mcct No/Date:13/81-

ALC2/2016
20.092016

1ン iC●No/Datc10710108018  Dcfer Datc:

1504.2015               01 11.2016

AA had becn rcた rrcd to MNRE for

dccidcd to a、 vait thcir comments and

l)ccision : NC obscrvcd that casc had been referred to Do'f for comments. NC

scrrd a rcmindcr to l)o'l'to cxpeditc the commcnts and defer thc case.

'l'hc casc stands dcl'crrcd to 0l . I I .2016.

Defer Datc:

01.11 2016

decidcd to

Status:
Deferred

Status:

Dcttrrcd

Dcfcr Datc:

01.11.2016

(〕asc No.:7/5/81-Al,(〕 2/2015    Party Namc:´ I｀ ATA P()ヽVlう R
SOl′ AR SYS′ I｀ ItMS L′ I｀D

HQ IrilC RI′ A Irilc

:0 I /8 I /050/00 I 07/AM I 6/ :07 12410401004101 AMl5l

Dccision : irvC obscrvcd that application for thc abovc

comments and D.O. rcmindcr scnt on 05.08.2016. NC

dclcr thc case.

'l'hc case stands dclcrrcd to 0l.l 1.2016.

(--ase No.:20/7181-Al,C2l2Ol6 Party Name:[,AXMl
Iう Iン ECTRONICS MOULDS&
PRI〕CIS10N ENGG P.1ンTD.

RIンA「 ile

:01/81/050/00122//ヽ M17/       :07/24/040/00489/AM15/

1)ccision :1ヽ C obscrvcd that reply ofthe company has

N(〕 dccldcd to awalt thclr commcnts and dcfcr thc casc.

′
I｀hc casc stands dcibrrcd to 01.11.2016.

16.042015

bccn rcたrrcd to DHI for comments.

Mcct No/Datc:13/81-

AlッC2/2016
20.09.2016

Lic.No/Datc:0310795786  Defcr Datc:

0805.2015               01.112016

Mcct No/Date:13/8ト Approvcd

Status:
Deferred

that I)lPP dcficicncy lcttcr dated 28.6.2016 and reminder senl to

NC dccidcd 1o await rcply of the company and deler thc casc'

′
I｀hc casc stands dcた rrcd to 01.11.2016.

(,asc No.:27/8/81-Al,C2/2015  Party Namc:HICAl′ NSE
ELECTRONICS PRIVATE    ALC2/2016
1ン IMITED               20.09.2016

27器鰤捻590017νAMiα  Ъち琳li。00057AMlα   りだ出省
α0710108272

1)ccision:NC dccidcd to ratify thc norms forthc abovc AA as pcr DeitY comments Vidc UO

No. 17(38)/2015-IPIIW datcd 05.09.2016(copy Cnc10sed).

C0
0f i

,T
，
・
・́７
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IIA may suitable consequential action accordingly.

Case No.:.14lB/Bl-ALC2/2015 party Name:MOTHERSON
SUMI SYSTI]MS L'fD.. Sta tu s:

Deferrcd

HQ Filc

28 :01/81/o50/Oo188/AM16/

HQI'ilc

:01/81/o50/Oo189//ヽ 4ヽ16/

32  ase No.:11/23/81‐
ALC2/2015

RIンA「 ile
:05/24/040/Ooo94/AIN4 1 6/

RLA Filc
:05/24/040/Ooo97/AM16/

Party Namc:TBIEA ENERGY

(INDIA)PRIVATE LIM11｀ ED

Mcet No/Date:13/81-

AlンC2/2016
20.092016

Mcct No/1)atc:13/81‐

ALC22o16
20.o92016

Decision : NC observed.that reply of the company hasNC decided to await their comm.nt, unJ defer the case.

'l'he case stands deferred to 0l . I I .2016.

Case No.:45l8/81-ALC2/2OlS party Name:MOTHIIRSON
SUMI SYSTEMS LTD.,

:1:∬出lα
0510394455 
計7辮:

bccn rcferrcd tO c&Pc for cOmmcnts.

Status:
Dcferred

29 脱:ど出lα
0510394456 

計糧辮:
bcen refctrrcd tO c&Pc liDr cOmmcnts.

Decision:NC Observed that rcply ofthc company has

NC decided tO awaittheir cOmmcnts and defcrthc casc.

′
「 he case stands deferred t0 01.11.2016.
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書誡:L:∬詰澪ピ:il留淵塁l蹴 ::電F驚極l∝
n∝た
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Ю MsME ttr∞ mmmに

´
「 he case stands deferred t0 01.ll.2016.
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 翻 r…

―

棚 d
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.i砕TT‰ att v徊¨ 呻 ダ器 …
炒
∬7辮

I11謝 rttldw:糧 彙

blCtte:fle富 憔 せ需
晰 師 ぬC AA ttainst wh“
)rcsponsc rcccivcd at yct. l、 cncd RA and defcrthc casc.

´
I｀hc case stands dcferred tO ol.ll.2016.

Mcct No/Datc:13/8ト

ALC2/2016
20.o9.2016

Slatus:
I)efcrrcd

騰

' Dl



HQ Filc

:O1/81/050/00486/AM16/

Decision : NC observed that deficiency letter of DHI was sent on 27.06.2016 followed with
reminder dated2l.09.20l6. NC decided to await reply of the firm and defer the case.

'l-he case stands deferred to 0l .l I .201 6.

RLA Fllc

:34/24/040/00123/AM16/

Lic No/Datc:3410041397  Defer Datc:

23.072015               01 11.2016

Casc No.:10/14/81-ALC2/2015  Party Namc:TOSHIBA
TRANSMISS10N&

Mcet No/Datc:13/8ト

ALC2/2016
Status:
Deferred

HQ Filc

:01/81/050/00275/AM16/

Decision:NC observed
AA for thc same export

case.

DISTRIBUTION SYSTEMS   20.09.2016

RLA File
:09/24/040/00209/AM16/

that the firm was requested to provide the details of earlier approved

product. NC decided to await the reply of Company and defer the

Lic.No/Datc:0910062433  Dcfcr Datc:
03.08.2015               01.11.2016

FACADES PRIVATE LIMITED ALC2/2016
20092016

HQ Filc               RLA File              tiC.No/Date:3H0065618  1Defer Date:

34・
01/81/050/00271/AM16/     :31/83/040/0,967/今 M16/    03.092015         01H.2016

Dccision:NC observcd that rcply ofthe company has been referred to MSME for conlrnents.

NC dccidcd to awaitthcir comments and deferthe case.

・
「he case stands dcfcrrcd to 01.11.2016.

´
「he casc stands dcferred to 01.ll.2016.

Casc No.:6/14/81‐AI′C2/2015  Party Name:GLAZIUM Meet No/Date:13/8ト

ALC2/2016
20.09.2016

1Lic.No/Date:0510395537

04.09.2015              ‐

has been rccelvcd.NC declded

Statu s:

Defcrred

Status:
Deferred

Defer Date:
0l.t t.2016

to forward

Case No.:18/l7l8l-ALC2l20l5 Party Name:JINDAL SAW LTD Meet No/Date:13/81-

HQ「 ilC

35 :01/81/050/00341/AM16/

RLA File

:05/23/040/00229/AM16/

Decision : NC observed that reply of the company

the reply to DIPP and defer the case.

'l'he case stands deferred to 0l . 1 L2016.

Casc No.:14/17/81-ALC2/2015 Party Name:COSMO FERRITES Mcct No/Datc:13/81-
LTD.,                 ALC2/2016

20.09.2016

lle Filc RLA F-ile Lic.No/Date:2210015312 Defer Date:

,u :oitttrosotoo33TtAMt6t :221241040100039/AMl6/ 17.09.2015 01'l l'2016

Dccision : NC observed that reply of the company has been referred to MSME for comments'

NC decided to await their comments and defer the case.

The case stands deferred to 01 . I I .2016.

Status:
Deferred

.μ   `



Case No.:54/7/81‐ALC2/2016  Party Name:APL APOLLO    IMeet No/Datc:13/81-
TUBES LIMITED         ‐ALC2/2016

20.09.2016

Closed

product to

Approved

HQ File

37 :01/81/050/00156/AM17/

HQ Filc

:01/81/050/00115/AM17/

HQ Filc

39 :01/81/050/00131/AM17/

RLA Filc

:05/25/040/00212/ノ |ヽヽ416/

RLA File
:04/24/040/001`2/AM16/

RLA File

:03/95/040/Oo966//ヽ M15/

TECHNOLOGIES PRIVATE  ALC2/2016
LIMITED 20.09.2016

Lic.No/Date:0510395707
23092015

Lic.No/Date:04 I 0t 6 I I 0 I
12.10.201s

above AA as per DIpp comments vide

SI.No. lt0 6.

Kgs./Kg.cOntcnt in

Kgs./Kg.cOntent in

Sta tus:
Defcrred

Lic.No/Date:0310799451   Defer Date:

115.10.2015              101 11.2016

sent tO■rrn On 12.08.2016.NC dccided

Mcet No/Date:13/81- Status:
Deferred

Decision : NC observed that RA have forwarded the firm's request l.or change of export
"Black Pipe" which is covered by SIoN-2004. Hence, NC decided to crose thc case.

RA may take suitable consequential action accordingly.

CaseNo.:13/7181-ALC2/2016 partyName:DIAMoND MeetNo/Date:13/gl-
ENGTNEERING(CHENNAT) ALC2/2016
PVT LTD 20.09.2016

Decision : NC decided to ratify the norms for the
U.O.No. l2l79l20t 6-T5W/38 as under:

l. word "Relevant" may be prefixed with the descriptions of import items at2- Quantities of impoft items at Sr. No. r,2 & 6 may be ailowed as r.05
export items.

3. Quantities of import items at Sl. No. 3,4 & 5 may be alrowed as r.02
export items.

RA may take suitable consequential action accordingly.

Case No.:2917181-ALC2l20l6 party, Name:pREMIER Meet No/Datc:13/81‐
INDUSTRIAL CORPORAT10N ‐ALC2/2016
LIMITED               20.09.2016

1棚品情総稲t露篇Mllendさ Aと
'巌

さr
l｀he case stands deferred tO ol.ll.2016.

Case No.:24/23/81‐ ALC2/2015 Partyヽ1鳥e:SIЁむHEM

40 Ю ν8 ν05υ Oo49ツAMlα  Ю42″o4α 0019αAMIα  糧:ち出1°0410161430計智孵ξ
Decision:NC Observed that DIPP aさ

flcie16y letter sent tO■ rm on 14.06.2016 foi10↓ cd withreminder dated 29.07.2016.NC decided tO attait reply Ofthe nrm and dcferthc case.

The case stands deferred tO ol.11.2016.
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Casc No.:2/23/81-AI′ C2/2015  Party NamciCOSMO FERRITES Mect No/Date:13/8ト
1ッTD.,                IAlン C2/2016

12009.2016

Casc No.:21/23/81-AIッ C2/2015  Palty Namc:I'ITEX
INDUS・ I｀ RIES IッTD.

Status:
Defcrred

HQ IlilC RIンA「 ilc 1ッic.No/Datc:2210015383  DcftSr Datc:

O, :0l/81/0501004771AM161 :221241040100084/AMl6/ 18.12.2015 01.112016

Dccision : NC obscrvcd that reply of the company has been rcferred to MSME for comments.

NC dccided to await thcir comments and defer the case.

'l'he casc stands dcferred to 0l .1 1.2016.

IIQ「 ilC RIン A Ililc

Ⅳlcct No/Datc:13/81-      Status:

AlンC2/2016          Dcfcrred
20092016

1ン ic.No/Date:3010103692  Dcfcr Datc:

4.; :0118110501004961 AMl6l :30124104010003711\M161 06.01 .2016 01 11.2016

Dccision : NC obscrvcd that DIPP deficicncy letter sent to firm on 15.06.2016 followed with
rcmindcr daled 2l .09.2016. NC decided to await reply and dcfer the case.

'['lrc casc stands dc{'erred to 01.11.2016.

Casc No.:10/7181-Al,C2l20l6 PartyName:llAosl'lllrl- INDIA
COMPANY PRIVAT13
1ッ IMI 「́ EI),

RIンA「 ilc

Mcct No/Datc:13/81‐       Status:

AlンC2/2016           Delerred
2009.2016

1Lic.No/Datc:0310801730  Defer Datc:

12.01.2016              .01.11.2016

AA rcferred to MOS for comments.

HQ「 ilC

43 :01/81/050/00112//ヽ
M17/       :03/94/040/00798//ヽ M16/

1)ccision : NC obscrvcd that application for thc above

N(〕 dccidcd to a、 vait commcnts and dcfcrthc casc.

′
I｀hc casc stands dcた rrcd to 01.11.2016.

Casc No.:15/7/81-ALC2/2016  Party Name:JINDAlン SAW    Meet No/Dtte:13/8ト
1ン IM ITI〕 D               IALC2/2016

20.09.2016

Approved

HQ「 ilC RIン A Irilc Lic.No/1)atc:0510397408

:01/81/050/00 I 17l AM|T l :0512310401004451 AMl6l 22.01 .2016

I)ccision : NC dccidcd to ratify thc norms lor thc above AA as per DIPP comments vide

L-r.O.No. 121791201 6-'l'5W/44 as under:

44 l. Nct wcight ol'cxport itcms at Sl. No. I &2 may be specified as 174.6MT &.619.2
rcspectivcly.

2. Import itcm at Sl. No. I shall be of thickness I inch & relevant grade as contained in

thc cxport itcm at Sl. No. l.
3. Quantity of import item at Sl. No. I may be allowed as 178.05 MT as 1.05 Kgs./Kg.

contcnt in thc cxport item at Sl. No. I taking clue from SION C-593.
4. Weight of import item at Sl. No. 2 may be specified as 1550 Kgs.

5. Quantity ol' imporr item at Sl. No. 2 may be allowed on net to net basis with
accountabilitv clausc

ll

"



6' word " Electrode" may be deleted from the description of imporl itcm at Sl. No 3 and
gl6fr'B ,;iimporr 

item at Sr. No. 3 mav bc arroweJ 0.700 M.r' lakins cruc riorn

7' Quantity of import itcm at Sl. No 4viz.Relevant welding l:lux may bc allowcd asapplicd for i.e. 0.605 MT. taking clue from SION C_593.8' Quantity of import item at sl."xo 5 viz-. X-Ray l,iim may bc allowcd as 170 Nos.taking clue from SION C_593.9' Quantity of imporl item at Sr. No 6 viz. Rerevant co2 wirc may bc al0wcd asapplied for i.c. 0.090 MT taking cluc from SION C_Sq3.l0' Import item at Sl' No. 7 shil be ol'thickness o.+:s inch & rclcvant graclc ascontained in the cxport item at Sl. No. 2.ll' Quantity of import item at Sr. No. 7 may bc ailowcd as 59g.5 M.r.as I.05 Kgs./Kg.content in the export item at Sr. No. 2 takingcruc from srox c_5g3.12' weight of import irem at Sr. No. g may be Jpecified u, zsszs rgr.13' Quantity of import item at Sl. No. ti may bc uiio*"0 on ncr ro nc1 basis withaccountability clause
l4' word " Electrode" may be deleted from the description of import itcm ar Sl. No 9 anclits quantity may bc arlowed 2.354 M'f taking cruc rrom sroN c_593.15. Quantity of import ircm at Sl. No l0viz.Releirant W.fJing Irlux may bc allowcd asapplied for i.e. 2.85 MT. taking clue from SION a-jt .I6' Quantity of import item at sl.io ll viz.X-Ray t.iim-may be allowcd as 570 Nos.taking clue l.rom SION C_593.
17' Quantity of import item at Sl. No 12 viz. Relcvant co2 wirc may bc allowcd as0.456 MT taking clue from SION C_593.

、A may take suitable cOnscquential actiOn accOrdingly.

Case No.:13/10/81-ALC2/2016 Party Namc:SIECHEM

TECHNOLOGIES PRIVATE
LIMITED

RLA File

:04/24/040/Oo224/AM16/

Mcet No/Datc:13/8ト

ALC2/2016
20.o9.2016

Lic.No/Datc:o410161550
27.01.2016

Approvcd

above AA as pcr DIpp comments vidc

HQ Filc

:01/81/050/Oo198/AM17/

“3τttllダ3錦:猟↓κ嵐1::rl°
rms brぬ e

r' 
3ff['3,:i:H"il;:[##r}'fi;J 41^\rre 

anowed as appried ror ic. 2r834.0ss Kss

RA may take suitable conscquential action accordingly.

Case No.:6/7/81-ALC2/20|6 party Name:TlyJEL Meet No/Date:13/g l- Status:PRECISION METAL ALC2/2016 DeferredPRODUCTS INDIA PVT. I,]'D., 20.Og,2OI6
I{Q File RLA Iiile:0r18r/050/00108/Al.ltlt ,oiriiroioroo2oT/AMt6/ ;l;):ifi?.,r4r0r6r578 ff,i[rJ[,Decision : Nc observed that DIPP deficiency retterscnt r.o firm on 2g.06.20l6lollowcd withreminder dated 21.09.20r6. Nc oeciaea-io await repry and dcrbr rhe casc.
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HQ Filc               RLA「 ile              lLic No/Datc:5210041765  ‐Defer Datc:
:01/81/050/00120/ノ M`17/       :52/24/040/00077/AM16/       11.02.2016              01.11.2016
47 1)ccision : NC obscrvcd that casc has becn referred to E)IPP for cornrnents. Representative

l)IPP prcscnt in mccting thc informed that copy of the application not receivcd.NC decided

to for、vard a copy ol｀ thc application and dcfcr the casc.

´
I｀hc casc stands dcfcrrcd to 01.11.2016.

′
|｀hc case stands dcfcrrcd to 01.ll。 2016.

(〕asc No.:18/7/81-Al,C2/2016   Party Namc:lン &′F

HYDROCARBON
lうNGINEERING lン IMITED

Case No.:50/7181-Al,C2l20l6 Parly Name:Mlil'Al- PORI'.

HQ「 ilC RIン Al'ilc

:01/81/050/00152//ヽ 4ヽ17/       :03/95/040/00879/AM16/

1)ccision:NC obscrvcd that I)IPP deflcicncy lettcr scnt

NC dccidcd to scnd a rcnlinder and dcferthc case.

′
I｀hc casc stands dcibrrcd to Ol.ll。 2016.

Casc No.:2/7/81-AI,C2/2016   Party Namc:DIANA MEl｀ AlンS

HQ「 ilC Itl´ A「 ilc

:01/81/050/00104//ヽ 4ヽ17/       :04/24/040/00228/AM16/

1)ccision:lNC obscrvcd that MSME dcflciency lettcr scnt

to send a rcrllindcr and defer thc casc.

′
I｀hc casc stands dcfcrrcd to 01.11.2016.

Casc No.:3/7/81-ALC2/2016   Party NamciSTERA
I〕NGINEERING INDIA
PRIVA´ 1｀EI′IMITED

Mect No/Date:13/8ト

ALC2/2016
20.092016

Lic.No/1)atc:0310802525  Dcfcr Datc:

12022016               01.11.2016

to flrln,ho、 vevcr,no rcply rcccived.

Mcct No/Datcl1 3/81-

ALC2/2016
20.09.2016

Mect No/Datc:13/8ト

ALC2/2016
20.09.2016

Lic No/Datc:0410161606
16.02.2016

to nrnl on 18.08.2016.

Status:
Deferred

Status:
Deferred

Status:

Deferred

Dcfcr Datc:

01 11.2016

NC decided

48

Mcct No/Datc:13/8ト

ALC2/2016
20.09.2016

Lic.No/Date:0410161615
1702.2016

tO MSME for

Mcct No/Datc:13/8ト

AlッC2/2016
20.09.2016

1ンic.No/Datc:0410161

Status:
Deferred

617  Defer Date:

タ

Status:

Dcfcrrcd

Defcr Datc:

01.11.2016

comments.NC decided

HQ「 ilC

50 :01/81/050/00105//ヽ
4ヽ17/

Casc No.:4/7/81-Al,C2/201`

51

HQ I11lC

RIン A Irilc

:04/24/040/00231/AM16/

Party NamciSTERA
IうNGINEI〕RINC INDIA
PRIVATE l´ IMITED

RI´ A Filc

l)ecision : NC obscrvcd that thc case has been referred

to wait lor thcir comments and dcfer the case.

'l'hc casc stands dcfcrrcd to 01 .l I .2016.

49



:01/81/050/00106/AM17/ :04/24/040/Oo233/Aヽ 416/ 17.022016

Decision : NC observed that the case has been referred
to wait for their comments and defer the case.

The case srands deferred to 0 I . l1 .2016.

Case No.:5/7/81-AL,C2/2016 partyName:STERA

ENGINEERING INDIA
PRIVATE LIMITED

01 11.2016

tO MSME fOr commcnts.N(〕 dccidcd

HQ File RLA File

52 :01/81/050/001o7/AM17/       :o4/24/040/Oo232/AM16/

3驚Pぶ冊r誦猟:1き需:織指lttn“
たICd

The case stands defcrred tO ol.11.2016.

Caso No.:25/7/81-AI′ C2/2016  Party Namc:PHoENIX FOILS
PVT.LTD.

17.02.2016

to MSME fOr

Mcct No/1)atci1 3/81-

ALC2/2016
20.09.2016

Lic.No/Datc:0410161616

Status:

Dcfcrrcd

I)crc・rI)atc:

Ol.11.2016

commcnts.NC dccidcd

HQ Filc

53 :01/81/050/00127/Aル 117/

HQ Filc

i01/81/050/Oolo3/AM17/

RLA Filc
i03/95/040/Oo829/AM16/

RIン A Filc

:04/24/040/Oo238/AM16/

Mcct No/Datc:13/81‐
IALC2/2016

20.09.2016

1ノ ic No/Datc:0310802700

18.022016

28.06.2016 senttO nrm.

Status:

1)cfcrrcd

I)cfcr I)atc:

Ol.11.2016

NC dccidcd
Decision :NC observed that MOS deficiency lettcr datcd
to send a reminder and deler the case.

l'he case stands de ferred to 0l . I : 2016.

Case No.:1/7/81‐ ALC2/2016 Party Name:DIAMOND Mcct No/Date:13/8ト
ENGINEERING(CHENNAI) ALC2/2016
PVT LTD 20.09.2016

r\pprovcd

Lic.No/Datc:0410161632
22.02.2016

above AA as per DIPP cOmmcnts vidc
Decision : NC decided to ratify the norms fbr the
U.O.No. l2/79/2}l 6-T'5W/54 as undcr:

:織fF紺言欝 I欄繊愕,轟許踊濡・
RA rnay take suitable cOnsequential actiOn accOrdingly.

Case No.:35/7/81-Al,C2/2016 party Name:STIIRLIl.lr
TECI INOI,OGI ES I-]'D.

IJQ File RLA Irile:01/8t/050/00137/AMt7/ !3/gs/oioto07s6/AM]6/
Dccision : NC observed that DIpp dcficiency letter
decided to send a reminder and delcr the case.

ⅣIcct NO/1)atc:13/81-

AIンC2/2016
20.o9.2016

Slatus:
Deferred

ILic.No/Datc:0310802779  Dcfcr Datc:
123.02.2016              01.112016

dated ll.o8.2016 scnt tO cOmpany.lヽ C

臼
14



′
I｀hc casc stands dcfttrrcd to 0 1.11.2016.

Casc No.:28/7/81-Al,C2/2016  Party Namc:PHOENIX
INDUSTRH3S PVT.Lン TD

Mcct No/Datc:13/81-

AI´C2/2016

20.092016

Lic No/Datc:0310803260  Dcfcr Datc:
ll.03.2016 01 l1 2016

Status:
Deferred

HQ「 ilC

56 :01/81/050/00130/ANl17/

HQ「 ilC

57 :01/81/050/00135//ヽ
Ⅳl1 7/

RLA「 ilc
:03/95/040/00929/AM16/

RIッA「 ilc

105/24/040/00609/AM16/

RI´ A Ililc

:08/24/040/00446//ヽ 4ヽ16/

Mcct No/Datc:13/81-

AlンC2/2016
20.09.2016

1′ ic.No/1)atc1051 0397957

Status:

Deferred

Defer Datc:

01 11.2016

comments.NC dccidcd

l)ccision : NC obscrvcd that the casc has been refcrred to MSMII for comments.NC decided

to rvait lor thcir commcnts and defer thc casc.

'l'hc casc stands dclbrrcd to 0l .l I .2016.

Casc No.:33/7/81-AI′ C2/2016  Party Namc:SHARDA MOTOR
INDS LTD

1703.2016

tO MSME forI)ccision:NC obscrvcd that thc casc has bccn referrcd

to wait forthcir commcnts and dcfctr the casc.

′
I hc casc stands dcfcrrcd to 01.ll.2016.

(,asc No.:1/1/81-Al,C2/2016   Party Namc:ARFIN INDIA
Iン 1ヽ 41′FEI)

Mcct No/Datc:13/81‐

ALC2/2016
20.09.2016

Status:
Deferred

HQ「 ilC
:01/81/050/00545/ノ Nヽl1 6/

Dccision : NC obscrvcd that hard copy of the

conccrtrcd. NC dccidcd to rcqucst I{A, Ahmedabad

rclcvant documcnts lor consideration of the casc'

'l'hc casc stands dcl'crrcd 1o 0l .l I .2016.

INDUS′ I｀RIES Mect No/1)atc:13/81-

Alン C2/2016

2009.2016

Lic.No/Datc:0510398068

Approved

HQ IlilC Rl′ AI'‖ c

:O1/81/050/00119//ヽ 4ヽ17/      :05/23/040/00540/AM16/      30.03.2016                  .

Dccision:NC dccidcd to ratitt thC nOrms for the abovc AA as per DIPP comments vide

tり .().No.12/79/2016-′ l｀SW/59 as undcr:

l  Nct、 vcight ofcxport products lllay bc spcciflcd as undcr:

1ンic.No/Date:0810137489  Dcfcr Datc:
‐22.03.2016               .01.11.2016

application not recCiVed from the RA

to scnd to sets of application along、 vit11

Casc No.:17/7/81-AI,C2/2016  Party Namc:KEI
I´ 1ヽ41TI:D

一ＳＩ
．
Ｎ。
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Ｆ

Ｉ

Ｉ

Ｉ

Ｌ

，
・
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〕

Nct Export

Wcight

(Kgs./Km)

一Ｌ

身

・　
０

Ｓ‐

Ｎ

Nct Export

Weight

(Kgs./Km)
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Quantities of import item at Sr. No r viz. copper wire Itod/cc Rod(ilc orade)/ coppcrcathode (99.99% purity) (Electrolytic g.ud" )may be allowcd as unclcr:[:or Exporr products mentioned ui sr fro. r to r0, rs to io,& lo 6s, g7, gg, 93 to r05 &I 07 to I l0 as l.0l Kgs./kg contcnt'in t"h'e IJxport products

I:;'fJJrT:.?-:"rf}"o: 
mentioned at sr' No' tt, iz, 14,21,22,24,48 to 52, as pcr

H,Tffi:;i!1ili:T]"ned at Sl. No' r3 & 23 as e24 6 Kgs./Km eacrr raking crue
For Export products mentioned at Sr. No. 25,27 to 29,3r to 46, 53 to 62,69 to 76,7g to82,89 to 92 & I 06 as per Engineerirg faUtc S.For Export products mentionid ut sr]No. 26,.30 ,-47 ,77,g3, g4, g5 & g6 as 5g24.7Kgs./Km & 2773.7 Kgs./Km.,2s88.8 lqr_./[rr, s824"..7 [*]ri*,r.,3s13.3 Kgs./Km.,
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Quantities of import item at Sl' No 2 viz. XLPECompound o1-relcvant grade may be allowcdas 1.05 Kgs./kg content in the export products at SI. No. 1 to 52,60 ro 9r & 93 to r r0.Quantities of import item ar SI. No 3 viz. pVC R_csin may bc arowcd as I.05 Kgs./kgcontent in rhe export products at Sr. No. is to 6g,g7to gr & r03 to r I0.Quantities of import item at Sr. No 4 viz. Rerevant plu.,i.ir"rr .nay bc alorvcd as I .055::il::lilll lP*porrproducr, u, sr.'No. 25 ro 68, 8t to er & r03 1o I roQua面les ofmp語 1ぶ 1・JRよξitt∬
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as I .02 kgs/kg contcnt in thc Iixporl products at Sl. No. 1 lo 24, 27 to 52, 63 to 68, 78 to

86&931o110.
7. Quantity of irnport itcm at Sl. No. 6 viz. Zinc Ingots may be allowed 4 o/o of weight of

Stccl Wirc I(od.
tt. Quantities of irnport itcm at Sl. No. 7 viz. HDPE may be allowed as 1.05 Kgs.&g content in

thc cxporl products at Sl. No. 1 to 24,69 to 89 & 93 to 102 .

g. Quantities of irnport ite m at Sl. No. 8 viz. Glass Mica 'fape may be allowed as I .01 Kgs./kg

contcnt in the cxport products at Sl. No. I to 14, 69 to 86 & 103 to 106.

10. Quantities of irnpo( itcm at Sl. No 9 viz..Lead may be allowed as l.0l Kgs./Kg. content in

cxpon products at Sl. No. I to 6, l1 to 13,15 to 11 &20to23 .

I I . Impo1 itcm at Sl. No. l0 viz. wooden drums may be allowed as per packing policy.

Il.A may takc suitablc conscqucntial action accordingly.

Casc No.:4/10/81-AI,C2/2016 Palty Namc:FC1 0EN
CONNI〕 CTORSIン IMI′ I｀ I〕D

HQ IrilC RI´A「 ilc

:01/81/050/00l89lAMt7l :l0l24l040l00l25lAM16l

Decision : NC obscrvcd that hard copy of the

conccrncd. NC dccidcd to requcst concerned I{A
rclcvant documcnts lor considcration of the case.

'l'hc case slands dcfcrrcd to 0l.l I .2016.

PVT.L 「́ D.,

HQドilc             RIン A「 ilc
:01/81/050/00110/ANl17/      :02/24/040/00003/AM17/

Dccision:NC decidcd to ratify thc norms for thc

t」 .().No. 12/79/2016-′ I｀ SW/6 1as undcri

Casc No.:43/7/81‐ AI′ C2/2016   Palty NamciVILAS
TRANSCORElン TD

Nlcct No/1)atc:13/81‐ AlンC2/2016

20.09.2016

1ンic.No/Datc:1010059443

Status:

Dcferrcd

Detr Datc:

01 11.201630.03.2016

application not

to scnd to scts

received lrorn thc I{A
of application alongwith

Casc No.:8/7/8卜 Al′ C2/2016  Palty Namc:ANVHン CABLES  Mcct No/Datc:13/8卜 ALC2/2016 Approved
20.09.2016

1ン ic.No/D7atc:0210206596

06.04.2016

above AA as pcr DIPP commcnts vide

l. Words,.l.l KV" maybespccifiedwiththedescriptionofexportitems atSl.No. l,

2 .3 &.4.6l Z. Nctwcightof cxporlitcmsatSl.No. 1,2,3&4 maybespecified as289-672M'l',

678.316 M'l', 1912.296 M'l'& 3404.01I MT respectively'

3. Quarrtity of import itcm at Sl. No 1 viz. Aluminium Wire Rod may be allowcd as

applicd lor i.c. 4818.7 M'l'taking clue from Dngineering'l'able-5.

4. Quanriry ol- imporr itcm at sl. N; 2 viz. XLPE Compound may be allowed as applied

Ibr i.c. 1622.528 M'l' as I .04 Kgs./Kg. content in export items at Sl' No' 1 ,2,3 & 4

as claimcd bY thc firm.

I{A may takc suitablc consequcntial action accordingly'

Meet No/Date:13/8ト

ALC2/2016
20092016

HQl,Hc                 RI´A「ilc                lン iC・No/Datc:3410042050  Dcfcr Datc:

:O1/81/050/00145/Aヽ 417/        :34/24/040/00005//ヽ M17/       08.04.2016              01 11・
2016

rotgn Trado
Commerco

Status:
Deferred
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Decision : NC observed that DHI deficiency lelter scnt to company and rcply is awaitcd. N.decided to await reply of thc company and defer the casc.

J'he case stands deferred to 0I.ll.2016.

Case No':44l7rgl-ALc2r20l6 pa.yName:co^.fEc INDIA Mecr No/Darc: Ii/gr_ srarus:AL.C2/2016 Deferred

I'lQ File 20'09'2016

u, :orru/os0/oot46/AMt7/ \\L[,lio,oo0ot/AMt7/ i;..r)."ifi?",22100ts47s i]:Hrff,Decision : Nc observed that the case has been referred to MSME lor commcnts.NC decidcdto wait for their comments and defer the case.

'l'he case stands dcferred to 0l . 11.2016.

Case No.:20l I0/81-ALCZ/2016 party Name:WELSPUN CORP Meet No/Date: I3lg l_LTD. ALC2/2016 Approved

IJeFile Drarr:,- 20'09'2016

:0r18 r/050/00 20s/AMt7/ \\frf,:;;r,*023/Atvr7/ ;1".r!."/J]?", 
3410042136

}Hn:: ,'ril|,/:;i;fi,i:,#:'y,jl;,no.*, ror the above AA as pcr Drpp commenrs vicjc

l' 
8:il*Sdlexport 

item at SI' No. I mav also be spccified as under in addirion to

l. OD 1066.80 mm x 18.80 mm y]I! _ qry 14684.96 mtrs.,2. OD 1066-80 mmx22.56 r, W.flt_qty 3230.88 mrrs.

.?:il*}dl€xport 
item at si' N". 2 ;;v;il;;; specified as under in addirion to

l. OD 1066.80 mm x 18.80 mm yllk _ qty 1645.92 mtrs.,2. OD 1066.g0 mmx22.56 *, W.ffrt_ qty 1219.20 mrrs.

3' word "Relevant" may be prefixed with the description of imporl itcm at Sr. No. r and
;|',#ru:'g#fl ,b,".i|:Iffia arowed ,';;;i'; ror ic ,0o2i e Mr as r 05

4' 'faking crue from sroN at Sr. No. c-r292,quantity of import item may ar Sr. No. 2viz. Welding Wire may be altowed ., dpti;i f" ,.i,.,l.,ozoor.2 Kgs.5' Quantity of imporr itcm at sr- N;. 3 vi'2.'. Irpoxy plwder may be ailowed as 5 r 302.gKgs inclusive of 5 oZ wastage.

: $3',.i'ffiiJliffr:"fri:i. 
No' 4 viz ARo powder may bc ailowcd as r83ee 3

7' Quantities of import it",, u-ist. No- 5 may bc allowed within 6 yo oflob valuc ofexporrs taking clue from SION C_lZg2.

RA may take suitabic cOnscquential actiOn accOrdingly.

自
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CaseNo.:21l10/Bl-Ll,C2/2016 PartyName:WELSPUNCORP MeetNo/Date:13/81- Approvedr.,D :iff::,':
IIQ l:ilc Rl.A lrile Lic.No/Date:3 4|0042135

:0 ti 8 l/050/00 206lAMt7l :3412410401000241AM17 / 04.05.2016

l)ecision : n\C dccidcd to ratify the norms lor the above AA as per DIPP comments vidc

L,.O.No. l2l19l20l 6-'l'5W/65 as undcr:

l. eLrantity ofcxporritcmatsl.No. I mayalsobespecificdasunderinadditiontotheir
wcights.

l. OD 1066.ti0 mm x 18.80 mm Wl'hk - qty I 4684'96 mtrs',

2. OD 1066.80 mm x 22.56 mm W1'hk-qty 3230'88 mtrs'

2. euantity of cxport itcm at Sl. No. 2 may also be specificd as under in addition to their

wcights.

6s 1 . OD 1066.80 mm x I 8.80 mm WThk - qty I 645'92 mtrs',

2. OD 1066.80 mm x 22.56 mm WThk- qty l2l9'20 mtrs'

3. Word,'l{clcvarrt" may be prcfixed with the description of import item at Sl. No.1 and

its quarrtity rnay be allowcd as allowed as applied for i.e. I1002.9 MT as 1'05

Kgs./Kg. content in cxPort itcms.

4.'faking cluc l'rom SION at Sl. No. C-1292, quantity of import item may at Sl. No.2

viz. wclding wire may be allowed as applied for i.e. 43449.2 Kgs.

5. euantity of"import itcm at Sl. No. 3 viz. Epoxy Powdcr may be allowed as 51302.9

Kgs inclusivc of 5 %o wastage.

6. euantiry of imporl irem a1 St. No. 4 viz. ARO Powdcr may be allowed as 18399.3

Kgs inclusivc of 5 %o wastagc.

7. euantitics of irnport items at Sl. No. 5 may be allowcd within 6 oh of lob value of

cxpofis taking cluc from SION C-1292'

I{A rnay takc suitablc consequential action accordingly'

case No.:6/10 tEl-AL,C2l2Ol6 Party Name:Bl{lwADl Meet No/Date:13/8 l- Approved

:l,J',''ili,i'-t 
PRrvArE iiff::":

IIQ Irile RLA I.-ilc Lic.No/Date:0510398419

:01/81/050/00 |gllAMITl :05l23l040lO0o52lAM17l 06.05.2016

Decision : NC dccidcd to ratify thc norms for the above AA as per DIPP comments vide

[.l.O.No. l2l19l20l 6-'l'5W/66 as under:

66

l. Quantitics of import items at Sl. No. I & 3 may be allowed on net to net basis with

accountabi I itY clausc.

2. Words ,,ol rclcvant gradc and thickness " may be suffixed with the description of

import itcm at Sl. No. 2 and its quantity may be allowcd as l'35 Kgs'/Kg' content in

thc exporl product taking clue liom SION C-704'

I{A rnay takc suitablc conscqucntial action accordingly'
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Case No.:42/7/81-AI′ C2/2016 Party Namc:TIEMPIEI′
PRECIsloN MIぅ ´

I｀AL
PRODUcTsINDIA PvT.1´TD,

HQ File

67 :01/81/o50/Oo144/Aヽ417/

DecisiOn:NC Obscrved
dated 21.o9,2016 sent tO

'fhe case stands deferred to 0l . I1.2016.

Case No. :55/7 / gl _ ALC2 /201 6 party Name: STE RLIl.lr
TI]CTINOLOGIES I,TD.

IIQ File Dr a r.:,
u, :0ri8rl05 0/001s7/AMt7/,t!aj;ur,r, oo4/AMt6/

Decision :NC observed that DIpp deficiency letter sentas yet. NC decided to await rcply and defer the case.--"'-
'['he case stands deferred to 01.11.2016.

Case No.:17l10/gl_ALC2/2016 party Name:R.K. Sl.EIlL
MANUFACTURING
COMPANY PRIVA'TE
LIヽ41TED

RLA Filc
:04/24/040/ooo32//ヽ M17/

RI-A F'ite
:04/24/040/0002t/AMt7/ iii;|."ifi?"''4 

r0 r6 r88 r 
iii.ilfl;

that DIPP deficicncv rettcr datcd 2g.06.2016 foilowcd with rcmindcrfirm. NC decided roawair rcpty of it,""ilr, ,na dclcr rhc casc.

Mcet NO/1)atc:13/81‐

ALC2/2016
20o9.2016

Status:
Deferred

Mcct No/Date:i3/81‐

AIンC2/2016
20.o92016

Status:
I)eferred

1総鰍lα“
ЮЮ4341計
害辮ξ

tO company and no rcply is rcccivcd

HQ Filc

:01/81/o50/Oo202/AM17/

MCet No/Datc:13/81-

AIフC2/2016
20o9.2016

1ッ ic No/1)atc:o410161892

Approvccl

r 0.0s.2016

above AA as per DIpp comments vidc
の3τ鶉::Iち)3規堰↓″嵐潟:』∝mS ttHAC

l' words "of relevant grade and thickne.l, " muy bc suffixecr with thc dcscription or.
iluru:"J,ili i:',fJ:liy.,|3r;';il*;'J' 

",i0,,.0 
for ic rooo-'i',,r as r 05

RA may take suitable consequential action accordingly.

:s?rtffir:5,il,1 $iI.. ffi;);l?"e: 
r 3/8 I _Ar,c 2/2o t 6 Approvcd

PRIVAI'l: LIMI'fED
HQ File
:01/81/050/00203/AMt7/ \\lr[,'lir*oot/At\4t7/ Ii;]."ifit",, 

4too42ts3

Decision : Nc decided to.ratify the norms for the abovc AA as pcr MoS commcnts vidcti. O.No. 2(6) I 2Ol 6_ D dated ZZ.ds.i0 tif"."o, cn c I oscd).

IIA may take suitable consequential action accordingly.

Case No.:18/1o/81-
70 ALC2/2016

71 Case NO.:24/7/81‐ ALё 2/2016  1:耗 ,Namc:1責 6Ё、ix
PVT.LTD.

イ             20
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20.09.2016

I le l)ilc Rl.A liilc Lic.No/Date:03 10804637 Defer Date:

:01/81/050i00 126tAMtll :0319510401000741AM171 12.05.2016 0l .l I .2016

I)ecision : NC obscrvcd that MOS deficiency letter sent to company and no reply is reccivcd

as yct. NC dccided to await reply and defer the case.

'l'hc casc stands dcfcrred to 0l.l I .2016.

Case No.:12110/81-Al,C2l2016 Party Name:SHIVALIK Meet No/Date:13/81- Status:

IllMlil'Al- CON'I-ROLS LTD. ALC2|2016 Deferred
20.09.2016

I Ie l)ilc Rt,A Irile Lic.No/Date:0510398533 Defer Date:

,, ,oittttolotootgTtAM-TI :0512410401000451AMITI l7.05.2016 0I'l I'20I6

Decision : NC observed that the casc has been referrcd to MSMI: lor comments.NC decided

to wait for thcir commcnts and dcfcr the case.

'l'hc casc stands del-errcd to 0l . I I .2016.

Casc No.:57/7lEl-Ll,c2/2016 Party Name:POLYCAB Meet No/Date:13/81- Status:

WIRIIS PV'|.I,]'D. Al'C212016 Deferred
20.09.2016

ltQ l:ile Rl.A File Lic.No/Datc:0310804845 Defer Date:

73 :Oitu/050/00159/nMl7i :03l95l040l001l7lAl,u.lzl 19.05.2016 0l 'l l'2016

I)ccision : A copy of firm's rcply to bc lorwardcd to DIPP forcomments'

'l'hc case stands del-crred to 0l .l L2016.

Casc No.:56i7t81-Ll,c2l20l6 PartyName:S D C EXPORTS MeetNo/Date:13/81- status:
ALC2l2Ol6 Deferred
20.09.2016

I lQ l:ilc Rt.A lrilc l-ic.No/Date:0310804826 Defer Date:

,o ,oilarlosoioots8/AMl7/ :031951040100015/AMl7/ 19.05.2016 0l'l l'2016

Decision :NC obscrved that reply of the firm has been received and same is forwarded to

DIPP. NC dccidcd to dcfer thc casc.

'l'hc casc stands dclcrred to 01.11.2016.

case No.:31/7/81-Al,(:212016 Party Name:REEP INDUSI'RIES Meet No/Date:13/81- Status:

PVl'.I.'fD. ALC2I2O16 Deferred

20.09.2016

I IQ File RLA F-ile Lic.No/Date:0410161945 Defer Date:

75 :01/81/050/00133/AMl7/ :041241040100036lAMl7l l9'05'2016 0l'l l'2016

Decision : A copy of firm's reply to be forwarded to DIPP for comments'

'lhe casc stands dclcrred to 0l . I I .2016'
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Case NO.:58/7/81‐ALC2/2016 Party Namc:PoIン YCAB
VヽIRES PvT LTD

HQ File

:01/81/050/Oo160//ヽ 、417/
RIン A File

:03/95/040/ooo55/AM17/

Mcct NO/1)atc:13/81-

AI´C2/2016
20.o9.2016

1ン iC.No/1)atc:o310804888

20.o5.2016

Approvcd
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2. 'l'herc arc scvcn cxport itcms in Advance Authorization as against three in the reply
submittcd by thc firm and thcir quantities also do not match with the quantities in AA.

3. Quantities ol'imporl items also do not match with quantitics in Advance Authorization.

'l'he case stands dcfcrrcd to 01.11.2016.

Casc No.:60/7181-Al,CZl20l6 Party Namc:POLYCAB WIRES Meet No/Date:13/81- Status:
PVl'.t.]-D. ALC2l20l6 Deferred

20.09.20t6

IIQ lrilc RLA l.'ile Lic.No/Date:03 10804886 Defer Date:
78 :01/8]/0s0t0ot62t\Mt7t :03t95t040t000l2l{Mt7l 20.0s.2016 01.11.2016

I)ccision : A copy of firm's reply to be forwarded to DIPP lor comments.

'l'hc casc stands dcl'crrcd to 0l .l I .2016.

Casc No.:7/l0l8l-Al,C2/2016 Parry Name:CORDS CABLE Mcct No/Datc:13/8 l- Status:
INDUS'|RIIIS L]'D Al"C2l20l6 Deferred

20.09.2016

lle l;ilc Rl,A File l-ic.No/Date:051039E605 Defer Date:

:0li 8l/050/00 t92l AMl7l :0512310401005721AM161 24.05.2016 0l .l 1 .2016

Decision :NC dccidcd to ask thc firm to submit information as pcr DIPP UONo.l2llgl 2016-

TSW/79 datcd 20.09.2016 as undcr:

79 1. I)ctailcd calculations forlhe rcquirement of each raw material, export product wise supported

by the Cross scctional diagram ofthe cable/Buyers data sheet.

2. Specific use of irnport item at Sl. No. 2 in the export items and basis for its quantity.

3. Nct weight per KM ol each Cable.

4. Material balancing viz. nct content of each imporled and indigenous input, export product wisc,

pcr KM of cxport product.

5. 'l'otal rcquircmcnt of cach raw matcrial, cxport product wise, in a tabular form.

'l'hc casc stands dcfcrrcd to 0l.l 1.2016.

Case No.:9/t0l8l-At,C2l20l6 Party Name:KEI INDUS'|RIES MeetNo/Date:13/81- Status:

LIMI'fllD Ll.C2l20l6 Deferred
20.09.2016

IIe Irile RLA File Lic.No/Date:0510398584 Defer Date:

:0li 8l/050/00 lg4lAM17l :0512310401000621AM171 24.05.2016 0l .l 1 .2016

Dccision : NC dccidcd to ask thc firm to submit information as per DIPP UONo.12l79l20l6'

80 
'l'SW/80 dated 20.09.2016 as undcr :

l. Net wcight of cach Cable
2. Material balancing viz. netcontent of each imported and indigenous input, for each cable.

3. 'l'abular statemenf giving total rcquirement of each raw material, export product wise.

4. Wastagc claimed on each import itcm.

'l'hc casc stands dclcrrcd to 01 .l I .2016.

8l casc No.:5/10/g1-Al,c2l2ol6 Party Name:ANKUR EXPORTS Meet No/Date:13/81- Status:

マ′GoVt.Of:ndia

椰 しlhi
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HQ File
:O1/R1/0ヽ 0/Ooloo/Aヽ ′1ワ /

Case No.:16/10/81-ALC2/2016

HQ File

:01/81/050/00201/AM17/

: NC observed
wait for their comments

case stands deferred to 0 l. I l.2Ol 6.

|

|

thal the case has been refcrrcd to DHI ror comments, NC dccided toand defer the case.

I Ctte Nα
`ッ
貿 卜ALC22m6 P`屁

'ヽ

a鳥&ζ責

ぃ 憐 D. 1滉 棚 摯

α田 : 

淵 胤 d
INDUS'「 RIES Pヽ

20.09.2016zu.u9.ztJl6
IIQ File RLA File

,r :or)arros 0t00tst/AM17/ :ztrszioioroo'3TtAM.T/ ll".#."/J]?"'"0066r60 i]:filrff,
′… Vυ V′ VVIυ i′′Wi:′/   :j1/82/040/00037/AM17/   2605.2016       5「

百発Tと
〕cisiOn:NC Observed thatthe casc has bcen rcfcrrcd tO 

ⅣIsME for c01mmcnts.NC dccidcd
wait fbr their cOlllrnents and defcr the casc.

'l'he case stands deferred to 0l . 11.2016.

磯喜 票劇 F

HQ「 ile
:01/81/050/Oo200//ヽ M17/

RLA Filc

:09/24/040/Oo103/AM17/

AIンC2/2016
20.092016

Mcct No/1)atc:13/81-

AIンC2/2016
20.09.2016

Mcct NO/1)atc:13/81-

ALC2/2016
20o9.2016

Mcct No/Datc:13/81-

Al′c2/2016
20092016

1′ ic.NO/1)atc:o310805019

30o52016

Deferred

Stal us:
I)efcrred

Sta tus:
Deferred

Status:

Deferrcd

I)cfcr I)atc:

01 11 2016

Casc No.:15/10/81-ALC2/2016 Party Namc:vJ MET CRAIr・
1ヽ

(INDIA)PvT LTD ′

to Decision : NC decided to ask rhe llrm'l'SW/84 dated 20.09.2016 as under:

夕3靴T留:lli踊tllyぶlhi'綿乱」:f鴇潔概PCndmり「
∝は

´
「 he casc stands dcfcrred tO ol.ll.2016.

Lic.No/Datc:091oo63696   1)cfcr I)atc:

27.052016              01 112016

to submit inlormation as pcr I)lpp UONo.l2llg/2016_

Case NO.:2/1o/81‐ALC2/2016 Party Namc:MAN INDUS′
「 RIES

(INDIA)1´ TD.

HQ Filc

:O1/81/o50/Oo187/Aヽ 417/
RIン A Filc



Decision : NC obscrvcd that hard copy of the application not received from the RA

conccrned. NC dccidcd to request I{A, Mumbai to send to sets of application alongwith

rclcvarrt documcnts lor considcration of the case.

'l'he case stands deferred to 0l . I 1 .2016

Casc No.:23lt0/81-ALC2/2016 Party Name:MAN INDUSTRIIIS MeetNo/Date:13/81- Approved

INDIA LIMITED 
:iig::rr:

IIQ l;ilc RLA l'ile l-ic.No/Date:0310805020

:01/8 l/050/002OBl AMtl l :03/95/040/00089/AM l71 30'05'201 6

Decision : NC decidcd to ratify the norms for the above AA as per DIPP comments vide

l.J.O.No. 1217912016-'f SW/86 as under:

'l'aking clue lrom SION C-l2g},Advance Authorization may be ratified as under:

l. Words "X42 to X82" givcn in the description of import item at Sl. No. I may be

86 amcndcd as"X42 to X80"
2. Words "of rclevant grade & thickness" may be added with the description of import

itcm ar Sl. No. I and its quantity may be allowed as applied for i.e. 10131.448 M'l'as

1.05 M'l7M'l' contcnt in the cxport products.

3. euantity of import itcmgt Sl. No. 2viz. Wetding Wirc may be allowed as applied for

\.c.40.242M'l'.
4. euantity of irnport itcrn at Sl. No. 3 viz. Epoxy Powder may be allowed as 89.624

M'l' inclusivc of 5 7o wastagc.

5. Quantity of import itcms a1 Sl. No. 4 indicated in "M'1" may be deleted.

6. Irnporl it.*r ut Sl. No.4 may be allowed upto 6 % of FOB value of exports.

I{A may takc suitablc consequential action accordingly.

C'ase No.:51/7ttll-Al,C2l20l6 Pany Namc:FCl OIIN Meet No/Date:13/81- Status:

CONNIIC'I'ORS LIMITED ALC2l20l6 Deferred
20.09.2016

IIe lrilc RLA Itilc Lic.No/Date:1010059496 Defer Date:

,, ,oizavoso/00153/AMl7/ :t0l24lO40l00014lAM17l 31.05.2016 0l'l l'2016

Decision : NC obscrved that thc casc has been referred to DeitY for comments. NC decided

to wait lbr thcir comments and delcr the case.

'l'hc case stands de fcrred to 0 I .l I .2016.

Casc No.:6/t3 tSl-Al,c2l20l6 Party Namc:AMOD Meet No/Date:13/81- Status:

SI'AMPINGS P t.TD ALC2I2016 Deferred
20.09.2016

gg IIQ I.ilc RI-A lrile Lic.No/Date:3410042235 Defer Date:

:01/8 tlo5oloo24llAMITl :341241040100015/AMl7/ 01.06.2016

Dccision : NC obscrved that thc casc has bccn referred to MOS for comments. NC decided to

wait lor thcir commcnts and dcler thc casc.
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爵IIア紺露 鼎r… 織dへM17  厨悧鰍lα
3Hoo66168 
計糧辮:

til,IFl)il‖ξriよ鼻IM覗1省譜l:乳IF:1:li::n refcrred tO MsMI〕 fOr cOmmcnts.NC dccidcd
′
「 he case stands deferred t0 01.ll.2016.

HQ Filc

:01/81/050/Oo195/AM17/
RLA Filc
:05/23/040/ooo81/AM17/

Case No.:lo/1o/81‐ AIフ C2/2016 Party Name:KEIINDUs・
「 RIES

IンIMITED
Mcct NO/Datc:13/8ト

ALC2/2016
20.o9.2016

Lic No/Datc:0510398721

Approved

03.06.20t6

above AA as pcr DIpp commcnts vidc

日

Decision:NC decidea tO ratiサ
thc norms fOr thc

U.0.NO.12/79/2016-Tsw/9o as undcr:

l' Net weight of export items at Sl. No. 1,2 &3may be specificd as 5223oKgs..lg7ggKgs. & lgTgg Kgs. respecrively.2' Quantitv of import item a1_;.i, ):, , viz. coppcr wirc Rod/cc Itod(EC (iradc)/e0 copper'cathod;'(99-;'iiii"r";,1 (Erectroryti" !.aae ) may bc apowed as 41605.2Kgs' as per Lingineering Tatre 5-foi export ir.rr"at SI. No. r,2 & 3.3' word "Semi conductiig" ,uy be deleted r.o* trr. description of import itcm No. 2and quantities of import item at Sl. No 2 viz. Rclevant xl-pli compoLrnd rnay bcallowed as l'05 Kgs./kg content in the export itcms at Sl. No. 1,2 &. 3.4' Quantities of import item at Sr. No. 3 i.e. pvc-Resin may be arowed as r.05_ Kgs./kg content in the export items ut Sf . N". 
'l 

to- 3.5' QLrantity of import item at SI. No. + i.e. Gaivani)cd Stecr wirc may be apowcd asr .0 r Kgs./Kgs. contcnr in the Export items .. ii. ii". r ," : ,l.rri,r.? uv the firm.
RA may take suitable consequential action accordingly.

Case No.:28l \0/81-ALC2/2016 
fffi,y,T",rr_rERA 

MErA, 
ff:.,)"JDare: 

r3l8 r_ status:

I IQ File ,, r ^ ,1.' 20'09'2016 Deferred

:0l/8 t/0so/00213/AMt7/ \';L],',lio,ro007/AMt// il:#."/J]?., 
131004826e 

ff,illfff,9l 
Decision : NC observed that case has been referred to DIpp for comments. I{cprcscntativc.
i:'il#:;"1ilfi,T:,"$:,[fjgl,Ld."l;.:i..1*#,ica,ion,;;;;;;;""dna;;;;;
'l'he case stands deferred to 0l . I1.2016.
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casc No.:19/10/81-ALC2/2016 Party NamciCHINA Sl｀ EEL   MCCt No/Datc:13/8ト

CORPORAT10N INDIA     ALC2/2016

HQ IFilC

:O1/81/050/00204//ヽ M17/

PRIVATI]LIMITED

RLA Irilc

:34/24/040/00060/AM17/

2009.2016

Lic.No/Datc:3410042250
07.06.2016

Mcct No/Datc:13/81-

ALC2/2016
20.092016

product wisc, in a tabular form

Approved

comments vide

Statu s:

Deferred

Status:
Deferred

Decision : NC dccidcd to ratify thc norms for the above AA as per MOS

tj. O.N o. 2(6) l2)l 6-l) dated 22.09'201 6(copy encloscd)'

I{A may takc suitable consequential action accordingly'

C-ase No.:26110/8r-Ar.c2l20r6 
iil,y.)i,T..,roLycAB 

wrRES 
H$r"J?;rc:13/8r-
20.09.2016

IIQ F.ilc Rl,A Irile Lic.No/Date:0310805316 Defer Date:

:01/81/050/002|ll^M|71:03/95/040/00 1821AM17108.06.201601.11.2016

Decision:NCdecidedtoaskthefirmtosubmitinformationaSperDIPPUoNo.l2lT9l20l6-
'f SW/93 dated 20.09'2016 as under :

93 l. Siz-c of conductors in cables alongwith quantities of cables in Kms' conductor size wise'

2. Dctailed calculations l.or the requiremeni of each raw material, export product wise supported

by thc Cross scctional diagram ofthc cable/Buyers data shcet'

3. l'ict weight pcr KM of each Cable'

4. Matcrial balancing viz-. net content of each imported and indigenous input' export product

wisc, Pcr KM of cxPort Product'
5. 'l.otal rcquircmcnt of cach raw material, export product wise, in a tabular form.

'l'hc case stands deferrcd to 01 ' 1 1'2016'

casc No.:22/10/81-Al,C2/2016 Party Namc:APAR
INDUS・ 1｀ RIES lフ IMI・「 ED

I IQ Irile RLA File 
. t , a - , 

Lic'No/Date:0310805370 Defer Date:

:01/81/050/002o7lAM|l1:031941040100|781AM17110.06.201601.11.2016
Decision:NCdccidcdtoaskthefirmtosubmitinformationaSperDIPPUoNo.l2l19l20l6-
'l'SW/94 dated 20'09.2016 as under :

91 l. Dctailcd calculations for the rcquirement of ia.c! ^ 
raw material' export product wise

supported bv,l;;;;t: scctional diagrarn.of ttr.l caulf n-uvers data sheet'

2,'l.otalNctwcightsofcachcablci"ncludingthenetwcightso[allinputs(importedaswell
indigenous, cxccpt packing rnaterials)

3. Material balancing viz.. nct 
"on,"n, 

ot'each imported and indigenous inpul' export product

wisc.
4. 'l'otal rcquircmcnt of cach raw material' export

l'hc casc stands dcfcrrcd to 01'1 t'2016'

casc No.:3/10/81‐ AlコC2/2016  Party Namc:PHOENIX FOILS  MCCt NO/Datc:13/8トALC2/2016
Pv´r Ll｀ I).

95 20.09.2016

Status:
Deferred

w-l-<27



l{Q Fite
:01/81/050/00188/AMt7/ [!Ari;Tr* D4/At\4t7/ ii:;].yfiT",r3r080s4, Dcrcr r)ate:

0l. t 1.20 t6

ffi,ilxil"i:J*ilil:l ffi:1".:1t1x,,3:", 
rcferred ro MoS for commcnts Nc dccidcd ro

The case stands deferred to 01.11.2016.

鉢 eN¨ 蜘 0/81ttLCN2/2016 Party NTamei｀
SIL Ep銀 、

 15.賓 “

3//81_濡

cd
99                        LIMITED

:■∩ 口::^I HQ Rに                   20.Jふ ぎ     Doたrrcd
叩 攣叩 り争甲7 1零 ガ輩̈

“

Iνl↓1, 規画 を輌 囀 Ⅲ Ⅲ

Th,CaSe stands dcfcrred t。
01.11.2016.

I. Information in res
wise. 

pect of Sl. No. 3,4, 5 & 11 of Standard D
2. Detaired carcurations/hnqic r^. nrr^' 

'- - 
". 

ut lrandard Deficiency I"ormat-export product

3. Deraitq nr i_^^* ,llybu..,j. for the quantity of import items■ D∝翻srh`品
・
蔦LTビ|.統I∫∬跳 枷 器

腱m)

T,e,lSe stands deferrcd t。 01.ll.2016.

fhe case stands deferred to 01. ll.2Ol6.

01 . il .2016

夕  器   n′

Case No.: I t/10/Bl_ALC2/2016 party Name:p9Npy OXIDES Meer No/Date: l3lg I _ Status:AND CIIEMICALS I,IMIi;; ALC2/2016
He File 20.09.2016 Deferreri

,, :0v8t/os o/oots6/A't\417/ \\lr[,:iio,oo04s/AMt7/ ucNo/Date: 0410t62048 r)crer r)are:
Decision : Nc observed that tt. 

"r." hqc ho^^ -^r^--,, 
20-.06.2016 0r.il.20r6;tf il lr{,"# ril r;1l ##1,L *. o, 

" 
n : t1l ; _ : _:., .{ k*L



Dccision : NC decided to ask the firm to submit information as pcr MOS UO No.2(9)12014-1.\,/
datcd 29.08.2016 (copy cncloscd).

'l'hc casc stands defcrrcd to 0l .l 1.2016.

Case No.:30/ lO/81-Al,C2l20l6 Party Name:NSIt. EXPORTS Meet No/Date: l3/8 I - Status:
l.lMll'ttD ALC2|2016 Deferred

20.09.2016

IIe File Rl,A lrile Lic.No/Date:5610004934 Defer Date:

169 :01/81/05ol0o2t5lAMt7l :561241040/00012lAMt7l 23.06.2016 0l.l1.2016

l)ecision : NC decidcd to ask the firm to submit information as pcr MOS UO No.2(9)/2014- TW

dated 29.08.2016 (copy enclosed).

'l'he casc stands defcrred 1o 0l . I I .2016.

Case No.:25l10/81-Al,C2l2Ol6 PartyName: PI-IOENIX MeetNo/Date:13/81- Status:

INDUS'I'RIES PVT. LTD ALC2/2016 Deferred
20.09.2016

I le Irilc Rl-A lrile Lic.No/Date:0310805706 Defer Datc:

,0, :oirsrrosotooztotAMtlt :03t95t040l0009olAMl7l 24.06.2016 01.11.2016

Dccision :NC obscrved that case has been referred to MSMIi for comments. NC decided to

await thcir commcnls and dcfer thc case.

'l'he casc stands dclerred to 0l .01 1 .2016.

Case No.:14ll0i8l-At,C2l2016 PartyName:SIDCIIEM MeetNo/Date:13/81- Approved
.ft]CIINOI,OGIESPRIVAl'E AL'C2I2OI6

I-rMI'I'ED 20.09.2016

IIQ l:ilc Rt,A lrilc Lic.No/Date:0410162077

:01/8 t/050i00 l99l 1\M171 :041241040/000561AM171 29.06.2016

Decision : NC decided to ratify the norms for the above AA as per DIPP comments vide

'o' ti.o.No . lzlTgl2ol6-'t'sw/102 as under:

l. euantity of import itcm at Sl. No. I may be allowed as applied for i.e. 12503.16

Kgs. taking cluc from trngineering'l'ables 4 & 5'

I{A rnay takc suitable consequential action accordingly.

Case No.:8/l0l8l-Ll,C2l20l6 Party Name:JINDAL SAW Meet No/Date:13/81- Status:

l-lMl'tUD Al,C22016 Deferred
20.09.2016

Rr A rrit Lic.No/Date:0510399000 Defer Date:llQ l:ite Rl.A Irile

,0., :oilavos0/00193/AMl7i :0512310401001571AM171 06.07.2016 0l'l l'2016

I)ecision : NC dccidcd to ask thc firm to submit inlormation as per DIPP UO No'1217912016-

'l'SW/103 datcd 20.09.2016 as under :

l. Inlormation in rcspect of Sl. No. 4,5 & I I of Standard Dcficiency Format, forexport

い
,一
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3.

item at Sl. No.2.

Hlll.."":3t:?gJl'JiLt,#::as 
in export items ar Sl No.2 supporrcd by rcngth an<r

n}l}:"tt 
of 3LPP coating and cwc coating in pipes & bends (exporr itcm ar Sr.

at SI.No. 7ぶと 9t0 14,
areas in thc cxpo■

SIo No.15t023.
i灘憔黒i酬螂鮮br its quantities OfimpO■ itcms at

l｀hc case stands dcferrcd tO ol.11.2016.

Casc No.:1/13/81-ALC2/2016 Party Name:oR10N METAlン
POWDER PVT LTD

Mcct No/Datc:13/81_

ALC2/2016
20092016

Lic.No/Datc:0210206848

20.o7.2016

to MOs brcOmmcnts.

Status:

Doferrcd

Dcfcr Datc:

01.112016

NC dccidcd

HQ File

104 :O1/81/o50/Oo236/AM17/

HQ Filc

105 :01/81/o50/oo237/AM17/

Case No.:7/13/81‐ALC2/2016

HQ Fiiさ

106 :01/81/o50/oo242/AM17/

Casc No。 :3/13/81-ALC2/2016

HQ Filc

:O1/81/o50/oo238/AM17/

RLA File
:02/24/040/Ooo63/AM17/

RLA Filc

:02/24/040/ooo28/AM17/

Party Name:cHINA STEEL
CORPoRATIoN INDIA
PRIVATE LIヽ 41TED

RLA File
:34/24/040/ool18/AM17/

Party Namc:AMoD
STAMPINGS PIンTD

RLA File
:34/24/040/ooo77/AM17/

Mcct NO/Datc:13/8ト

AlンC2/2016
20.o9.201`

Iッ ic.NO/1)atc:o210206856

25.07.2016

to DIPP fOr cOmmcnts.

Decision : NC observed that the case has been refcrredto wait for their comments and defer the case.

J'he case stands deferred to 0l . l l .2016.

Case No.:2/I 3/gl-ALC2/2016 party Name:SHALIMnR
WIRI]S INDUSTRII]S LTD.,

Status:

DoFcrrcd

Dcfcr Date:

01 112016

NC dccidcd

Decision : NC observed that the case has been referrcdto wait for their comments and dcfer the casc.

'fhe case stands deferred to 01.11.2016.

IMcct No/Datc:13/81‐
AI´C2/2016
20.o9.2016

1´ ic.No/Datc:3410o42373

25.07.2016

lo MOS fOr cOmments.

Status:

DcfOrred

Dcfcr Datc:

01.11.2016

NC decidcd

Decision : NC observed that the case has been referredto wait for their cornments and defer the case.

'fhe case stands deferred to 01. ll.2016.

Mcct No/Datc:13/8ト

Al′C2/2016
.20.o9.2016

1ン ic No/Datc:341oo42405
04.o82016

‐Status:

Dcfcrl・cd

I)cfc・rI)atc:

01.112016

＼
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Decision : NC obscrved that thc case has been referred to MOS for comments. NC decided

to wait lor their comments and defer the case.

'l'hc casc stands delcrred to 01.11.2016.

Case No.:5/13 lEl-Al,C2l20l6 Party Name:AMOD Meet No/Date:13/81- Status:
S'IAMPINCS P LTD ALC2l20l6 Deferred

20.09.2016

IIe liilc Rl,A lrilc Lic.No/Date:3 410042404 Defer Date:

,0, :01/81/05olo024olAMlll :3412410401000871AM171 04.08.2016 0l.l1.2016

I)ccision : NC observed that thc case has been referred to MOS f,or comments. NC decided

to wait lbr thcir comments and dcfer the case.

'l'hc casc stands dclcrrcd to 0l .l I .2016.

Casc No.:4/13 /81-/rl,C2l20l6 Parry Namc:AMOD Meet No/Date:13i8 l- Status:
S'I'AMPINCS P l-T'D ALC2l20l6 Deferred

20.09.2016

I Ie lrile RLA File Lic.No/Date:3 410042414 Defer Date:

,0, :0t/81/05oloo239lAMl7l :34l24l040loo086iAMl7l 05.08.2016 01.11.2016

Dccision : NC obscrved that thc casc has been referred to MOS for comments. NC decided

to wail l'or thcir comments and dcfer the case.

'l'lrc casc stands delcrred to 0l .11.2016.

CaseNo.:12ll3l8l-Ll,C2l20l6 PartyName:KEI INDUS'l'RtES MeetNo/Date:13/81- Status:

LIMIl'llD Al'C212016 Deferred
20.09.2016

I te l.ilc RI.A t:ile ,Lic.No/Date:05 10399385 Defer Datc:

:01/8 t /050/00 247 tAMIZl :051231040/00207lAMl7l 08.08.2016 01 .1 1 .2016

l)ccision : NC decidcil to ask the firm to submit information as per DIPP UONo.1217912016-
'l'SW/l l0 datcd 20.09.2016 as under :

lt0
1. Nct wcight of cach Cablc
2. Matcrial balancing viz. net content of each imported and indigenous input, for each cable'

3. LJse of "Scmi Conducting XLPE Compound" (in import item at Sl. No. 2) in the

tnanulacturc of exPort items'
4. 'l'abular statcment giving total requirement of each raw material, export product wise.

'l'hc casc stands dcf-crrcd to 0l .1 I .2016.

Case No.:14/l3l8l-Ll,c2l2ol6 PartyNamc:KUMAR ,McctNo/Date:13/81- Status:

INDUS'IRIES ALC2l20l6 Deferred
20.09.2016

1 1 1 IIQ I:ilc Rl-A l"ile Lic.No/Date:0510399384 Dcfer Date:

:01/81i050/00249lAMlll :05l23l04ol00225lAMl7l 08.08.2016 0l'l l'2016

I)ecision : NC obscrvcd that thc casc has bcen referred to DIPP for comments. NC decidcd

to wait for their comments and defcr the case'

'c€
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The case stands deferred to 0l . 1l .2016.

Case N∝ 16/“ /81‐ALC22釧 6 PllyNattNAloNALSTttL造

:Nげ
Dac Wな i_ 

謡 総 td
AND AGROIND
LTD., 20.09.2016

H219Л掲5υ0025νAM17  1:ちガ:,j::0」 ;AM17  :::脳鰍lC56100o49劉 計町辮:
‐
借 :諺ら‰ .断認 棋 鷺l織計

e ttmゎ wblllit hbrmttm器

“

rMOs uo NQィ ッЮ旧
｀W

The casc stands defcrrcd tO ol.11.2016.

l'he case stands deferred to 0I. l l.2016.

l.Nct weight Of each cablc

2.Material balancing viz.net cOntcnt Ofcach impOrted and indigcnOus input,fOr cach cablc.

3.Tabular statcmcnt giving total rcquircment ofcach ra、
v lnatcrial,cxport product、

visc.

case stands deferred tO ol.11.2016.

Decision : NC observed that the case has been refcrrcd 1o MSMI] ror comments. Nc ciecicicdto wait for their comments and defer the casc.

'l'he case stands deferred to 0l .l 1.2016.

タ 臼つ
４

Case No.:13/13/81‐ ALC2/201` Party Name:KI]IINDUS・ FRIES
I´IMITED

4ヽcet NO/Datc:13/81‐

ALC2/2016
20.092016

Status:
I)eferrcd

H4鵠絆I∴胤棚鰍:ち∫:‖ょ
缶m b ttb血

Lic.No/1)atc:o510399443   Dcfcr I)atc:

11.08.2016              01.l12016

infOrmatiOn as pcr DIPP uoNo.12/79/2016-

HQ Filc

:01/81/050/Oo248/AM17/
RLA「 ilc
:05/23/040/Oo160/AM17/



Casc No.:8/13/81‐ Al′ C2/2016  Pany NamciCMR CONTR01ン
SYS′ I｀lCMS INDIA PRIVAl｀ E

HQ IfilC

1ン Iヽ41TED

RI′A「 ilc

:01/81/050/00243//ヽ ■117/       :31/83/040/00062/AM17/

Dccision:NC obscrved that thc casc has bcen referred

、vait ibr thcir commcnts and defer the case.

′
1｀hc casc stands dcfcrrcd to 01.ll.2016.

Casc No.:9/13/81-A LC2/2016  Party Name:DYNAMIC
CABLン ES PVT.LTD.

HQI'ilC

117 :01/81/050/00244/ノ
Mヽ17/

Decision : t.\C obscrved that thc casc has been refcrred

to wait lbr thcir comments and dcfcr the case.

'l'hc casc stands dcferrcd to 0l . I I .2016.

Minutes of Offline cascs Meetins No. l3/81 dated 20.09.20I6

M/S.CARClンO TECHNICAL PLASTICS IンTD.

HQ Filc No.:01/81ィ l

1)atcd:-20.09.2016 RI′A Filc No:1/02/2010:EOU:CSEZ/

Subjecl_ Irixalion oI sc

Dccision: NCI obscrved that casc was referred
comrncnts and dct-cr thc casc.

'l'hc casc stands dclcrred to 0l .l 1.2016.

to C&PC for comments. NC decided to

M/S.MC COM INDUSl｀ RIES(INDIA)足 RIVATE LIMITED

_llQ」19は主ipl∠ 81/50/00447/AM14/DES.H

RL´A「ilc No:03/95/040/00616/AM14

Rati「lcation of norms in rcspcct ofノ d`Vance

datcd Ol.ll.2013.

Authorization No. 0310756576

I)ccision:  NC obscrvcd that casc、 vas rcfc・ rrcd to MSME for commcnts. NC decided to wait for their

commcnts and dcfer thc casc.

I｀hc casc stands dcibrrcd

IMect No/Date:13/8ト

・ALC2/2016
20.09.2016

Lic No/Datc:3110066308

29.082016

to DHI forcomments.NC

Status:

Deferred

Defcr Date:

01.ll.2016

decided to

RI´ AI'ilc

:13/24/040/00020//ヽ M17/

Mcct No/Datc:13/8ト

ALC2/2016
20.092016

Lic.No/Datc:1310048344
101.092016

to DIPP for comments.

Status:

Deferred

Defcr Datc:

01.11.2016

NC decided

Case No.AR-357

_Ms二堅盛菫生里墾上__
M/S.NARAYAN POWER′「 ECH PRIVATEIンIMITED

HQ「ilc No.:01/81/050/971/AM07/DES.H

Dccision: NC obscrvcd that rcply ofthc flrlll was refcrred to DHI

1)atcd:-20.09.2016 Rl,A Filc No.:34/24/040/00179/AM07

Sr"rbicct: Modincation of flxcd norms in respcct
3410017503 datcd 28.ll.2006

thcir comtncnts and dcl-cr thc casc.

of Advance Authorization No.

for comments. NC decided to wait for

リ



The case stands Oeferred to ot.t L2Oto.

Case No. AR-358
MeetingNo. l3l81
Dated:- 20.09.N6

Case No. AR-3-59
MeetingNo. l3l81
Dated:- 20.O92Ol6

百R雇面IIll!:lll::1111::F::i
commcnts and dctrthe case.

The case stands deferred to 0l .l l.2Ol6.

J'he case stands deferrgd to 0l .l l.ZOl6.

i胤 lin°

rms h rcspe∝ Of Advancc A頭 hO面a」 On No.o510258719 datcd

DecisiOr NC Obscrved that case was referrcd tO DHI fOr cOmmcnts.NC~dccidc・
d~tO¬高FT~for tll`iiCOlllmCntS and dcfcr the case.

The case stands deferred to 01. I 1.2016.

Tて
「
「
A百硫 τ蔦面吾肩再屁品61

DecisiOr NC Observcd that casc was rcfcrrcd tO DHI br cOttnt,NC ttJこ
idcdtt」瓦肩

「
■3F IAcifCOlllinCnts and defer the casc.

The case stands deferred to 01. I I .2016.

競器語需籍需藤栗嘉高嘉「語葛鳥高1鳳
DodsiOn:NC Obscrvcd that casc was rcfcrrcd tO DHI fOr cOJttent、

NCN a33dcd to L蔀conllncnls/nnrl月 ρ ttr ih。 ハ。_^comments and dclcr thc casc. lo wait lk)r thcir

Case No. AR-3;0
tr4eetingXo. t:fAt
Dated:- 20.09.2016

Case No. AR-36 t

Mecting No.13/81

Dated:- 20.09.nrc

Case No. AR-3CI
No. 13/81

paqed:- 20.09.2016

It e_gelq !e!qgg&11gd to 0l .t t .2016.
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置 囀 鵬 需 癖
Ш Ш 亜

RLA Rた
Ratinca」On Of norms in rcspect Of Advancc AuthOテ

麗ati。
「
No.o4101475`j

dated 15.07.2013
Decision: NC oUserueAltrat reptiof the
their comments and defer the casl.

commcnts.NC dccidcd iび wii「 1`|

PRIVAl｀ I]Iン IMITiib
ASIAl'IC ELECTRICAL

Filc No.: o

M/S. SUMI'O"*S 
,,tlqFG Nr'ol ll9-qlY

INDIA MAGNETIcs PRIVA´
I百丁lMi爾可j



IM/S.TRAIrOMI〕 C INDIA MAGNEl｀ICS PRIVATE LIMITED

1鱗眈 ■|I)atcdi-20.09.2016  1 Rl′ A「 ile No.:07/24/040/00258/AM12/

subicこ 1~~~ ~~~下 1可
rittatiOttf nOrms in rcspcct of Advancc AuthoHzation No.0710083779 datcd

] Decision: NC obscrved that case was rcferred to
commcnts and defer the casc.

I

I

for commcnts. NC to wait for

Casc No.AR-364   1M/S.LM WIND POWER BIン ADES(lNDIA PRIVA 「́ l]LIMITED

rcspect of advance authorization
no.0710106866 datcd 20.10.2014.

l)ecision: NC obscrvcd inii c'ase was rcicrred to C&PC for comments. NC decided to wait for their
comrrents and defer the casc.

'thc_cagg 
91ryglr 

q"f"ryq 
to q!l?qq.

Authorization No. Advancc

was scnt to company. NC dccided await reply and defer the case.

Lbg _"qr" rtunAr d"ftrr"a 9 U .t t

a」 面再頭
=   

「 M恵竃 ALLAN′ F′F METAL LIMITED
O1/AM16/DES― I1/

0006/AM16/
1ct of advancc authorization no. 3710002621 dated

I)ccision: NC obscrvcd that E)HI dcncicncy letter dated 04.05.2016 was rcfcrrcd to company.

decidcd scnd a rcmindcr to llrrn and de f'cr thc casc.

′LIMITED
02/AM16/DES-11/
0007/AM16/
)ct of advancc authorization no. 3710002622 dated

1)ccision:NC obscrvcd that DIII dcAcicncy lcttcr datcd 04.05.2016、 vas rctrrd to company.NC dccided

scncl a remindcr to firm and del-cr the casc.

'l'hc case stands dcl-crrcd to 0l.l 1.2016.

M/S.CROMP′ I｀ON GREAVES LIMITED
HQ Filc No.01/81/050/00048/AM15/DES― II

Rl_´ A Filc No:03/94/040/00292/AM14/
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轟
|おい'r`」
Al indla

リ

08.ll.2011.

||::::::::::::::::::::::::::::::::::::|::::::::::::::::::::::::::::::::::::::::::::::::::::::::::::

'l'hc casc stands dclcrrcd to 0l . I I .2016.

M/S.CROMI)′ 1｀ON GRI]AVI〕 SI′ IMI′ I｀ I〕D

Casc No.AR-368



Subject: Modification of fixea norrns

12.6.2016 was referrd to cornpany. NC O--iaccfto wait for reply and defer the casc.

'l'hc case stands deferred to 0l . I I .2016.

鶯               雨σ:∬ [鞣L高品「comments and deferthe case.

RI-n pite N

AAmm;no. r oTooss8 I o darea

.,r, v. vr\vryrr I vr\ LIr\Df\ vD) LlMl I LD 
_ 

]HQ File No. 0l/8
KLA trle No.: 03/94lO _--__l

no._- l

26.09.2014.

The case stands deferred to 0l . I I .2016.

25.03.2015.
DcdJO『 NC O              

雨
_雨
iJttT百 福昴conllllcnts and defer the casc.

J'hc case stands deferred to 0l .l I .2016.

Fi le No. :0 I /8 I /0 s;,0n0421 / AMt y

慰 l籠肌 胤 :l頴鳳 輛 蘊 P編
両 画 面 高 :「面■蒜 ふ品雨 び品 idcd B ttt

tse.

The case stands deferred to 0l.I I .2016.

[唖

~

サ!三生―

F破ation Of nonns in respect of advance authorizatiOn nO. lo10059108 dated

13.04.2015.
Dccision:NC Observcd that reply ofthc Arm was rcfcrrcd 10~DcitY fOr cOmml――――――‐ `ヽ V ψ υυν=Vし u uloし lυPly ol LrlC 1lrnl was rcrcrrcd tO DcitY fOr cOllllncnts.
for their cOIninents and dcfcr thc casc. 両 面 面 tolvjTl

The case stands deferred to 0l .l l.2016.

|

110

Case No. AR-369
Mecting No. I3l81
Dated:- 20.0\2016

Casc No.AR-370

Mecting No. I3l81
Dated:- 20.09.2016

Case No. AR-371
MeetingNo. t3l81
Dated:- 20.09.2016

Casc No.AR-372

No. 13/81

Dated:- 20.09.2016

Case No. AIt-373
墜PIA)PV′ I｀。LIMI′i雨McctingNO.13/81

.pgqed:- 20.09.2016

鵬 五d砺而訂 auth6姦面7蒜
SuLrject:

Decision: The comrnents r"!!,r.d l.or" Rrf. pr,rclrc unOcr cxamination.
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IJMI'I,DHQlrileNo.:Otlffi

no. 1010059079 datcd



'['lre case stands dcfbrrcd to 0l .l 1.2016.

Dccision: NC obscrved that report receivcd from Regional MSME was referred to DIPP for comments.

NC dccidcd to wait for thcir commcnts and defer the casc.

'l'lrc casc stands dclcrred to 01.1 1.2016.

IN I]Y CORPORATION PRIVATEIンIMITED
No.:01/81/050/00016/AM15

1■t証万面両両面而
~~~■
頂LA Filc No:05/24/040/00337/AM14

Sulr.lcct: l H4oaifrcrrionlame-nAmcn
051037801l datcd 03.02.2014

「 Dccision:NC obscrvcd that casc was rcrcrred tO C&PC for commcnts. NC dccidcd to

comrncnts and dclcr thc casc.

I !c casc {qqqdele.,r! ro 01 .1 1 .2016.

Casc No.AR-376

HQ File No.:01/81/050/239/AM15/DES― H
RLA Filc No:05/24/040/00108/AM15

Modilrcation/amcndmcnt of ratificd norms in respect of Advance
Authorization No. 051038853 I dated I 0.06.2014.

Dccision:NC obscrvcd that rcply ofthc Arm was rcferred to DHI for commcnts.NC dccidcd to wait for

thcir cor.nmcnts and dcfcr thc casc.

'l'hc casc stands dcfcrrcd to 0l .l I .2016.

こ風ごNo.AR-377    1M/S.:AYESH INDUSTRIES LIMITED

M191理 Nこ 13/8111[:亜亜lc No■ O1/82/050/01016/AM04/
1)atcd:-20.09.2016   1 RLA「 ilc No:03/24/040/01754/AM04/1鵠嘲お酬を
I SuttC∝     l witti胃 韓 1°

ms h КSpCa Of Advancc AtthoH加 on Nα 0310239140
|

匡_            l dated 02.12.2003.
i Dccision: NC observed that case was rcferred to

i cornrncnts and dcler the casc.

MSME for comments. NC decided to wait

['hc casc stands dcl'crred to 0l .l I .2016.

0210196856 datcd

rclerred to DIII for comrnents. NC decided to
c0urmcnts arrd dcfcr thc casc.

'['hc casc slands deferrcd to 0l .l I .2016.

M/S. VOliS´FALPINE VAE VKN INDIA PRIVATE LIM11・ ED
(lrORMERLY M/S.VAl〕 VKN INDUSTRIES PRIVATE LIMITED

37

"

I)atcd:-2009.2016

「ёtt」 Nτ:ス烹
=元

~

IM品石7百¨
M/S′ I｀13XMACO RAHッ &ENGINEERING lンIMITED

「
ilc No.:O1/8

M/S.S.K.INDUSTRIES
Filc No.:O1/81/162/15/AM16/DES― II

KASI]Z「 ilc No.KASEZ/100%EOU/11/48/95-96/Vol.I1/



Casc No.AR-379
Mceting]ヽ 0.13/81

Dated:-20.09.2016 RIノ A File No.:31′82/040/00186ハ M14/
tvtoctitrcationffi

NC dccidcd

Decision: NC
comments and defer the case.

comments and defer the case.

'l'he case stands deferred to 0l .l l.2016.

The case stands deferred to 0l .l 1.2016.

'lhe case stands deferred to 0l .l l.2016.

¨      耐
HQ Filc No.:o1/81/550/00515/AM12/DES.I1/

Ratification of N
29.02.2012.

π而函百面 万
Filc No.:O1/81/050/00'63/AM15/DESII

理塾旦 lc N2.:09/24/040/00629/AM13/
MOdincation Of raIЯ 5d norms in rcspcct Of ttaし 扇品

…

3 dacd 09,o4.2013.
Decision: NC decided 

l"^ 1l 16_TSW38I-A/R dated 20.09.2016 as undei:

l' Detailed calculationsibasis for the quantities of impo( items at Sl. No. 5 (purcthane 3g6 Rcsin)& 6 ( Purethane 9000 Activator) required for 8 microns and23 microns coating respectively
supported by density of these items. Quantity required per unit area may be supported bytechnical data sheet of the items.

2. Wastage claimed on import items 5, 6,7 gdg.

Casc No.AR-380

Meeting No. l3l81
Datcd:-20.09.2016

Case No.AR-381
Mccting No.13/81

Datcd:-20.09.2016

Casc No AR-382
Meeting No. l3l81
Datcd:_20.09.2016

M/S.RATNESH METALINDUSTRIES PVT.LIMITED

―

獣:既野dttf曽躍28:PSm 
κ叩亜

黙」洲6鶏:mf瓢頭蘊薫繭F稿面蕨両面
ALrthorization No.

commcnts vidc LJ.O.No.

take suitable uenlial action accordi

M/S.VINDHYA TELELINKS LIMITED

「 ilc No.:O1/81/050/00166/AM14/DES― 百
RLA File No.:H/247o40/00021/AM13/     ~

刀5百
1

Case No.AR-383

Meeting No. l3l8 t

Dated:_20.09.2016

Subject:

DedJOn:N⊆ ObserVed that casc was rcた rrcd tO DdtY br commcnts NC dcddca~tO ttI悪
島brl

dated lo o6.2013



1 66mnlchts a√ Jdt・爵 thc casc.

I l-hc casc stands deferred to 0l.l

M/S.ALPINIi STAMPINGS

1 1)atcd:-20.09.2016 RLA File No.:03/94/040/O1224/AM15/
|

[翌 ___1剰 霊 .∬lTl‐

lnS ill l・呻 耐 扇 Ⅷ ∝ Autllori加mヽ ¨ 剛 2

i Decision: NC observed that case was rcferred to DIII for comments. NC decided to wait for their
l

i commcnts and dcfcr thc casc.
l

i 'l'hc casc stands dcfcrrcd to 0l .I 1.2016.

l M/s. P PVr. ltl,ttreo
HQ Filc No.:01/81/050/00444/AM16/DES― l1/

RLA Filc No.:03/95/040/00527/AM16/

Ratification of Nonns of Advance Authorization No. 0310800059 datecl

Dccision: NC decided to ratify the norms for the above AA as per MOS comments vide U.O.No.

2(l 2) I 20 I 4 -' I'W dated 20 I 22.09 .20 I 6(copy enclosed).

I{A rnav takc suitable
L ___

conscqucntial action accordi ngly.

Casc No.AR-386 Ⅳ1/S.PRESTRESSヽ ′ヽIRE INDUSTRIES
ⅣIccting No.13/81

Dated:-20.09.2016

SLIを、iCCt:

HQ Filc No.:O1/81/050/00673/AM15/DES― I1/

1)ccislon:NC dccidcd to maintain status quo forthc above AA and the company as per DIPP
conllncnts vidc t」 ().No.12/79/2016- 「́ SW/386-A/R as undcr:

l. As pcr norms ratificd in NC mccting dated 24.03.2015, Steel Wire Rod (import item at Sl. No. l)
oIthe rclcvant gradc as contained in the export itcm has been allowcd.

RA rnay lq\cjlllq,ble con! tial

M/S.STERL,11｀ E TECHNOlンOGIES LIMITED
HQ「 ilC NO:01/81/050/00379/AM16/DES― lIィ

RLA Filc No.:03/95/040/00467/AM16/

RI′ A Filc No.:03/95/040/00572/AM15/

―

―

―

Ｉ

Ｌ

Modi■ catio1l of ratiflcd norms in l・ espect

0310793385 dated 29.01.2015.

of Advance ALrthorization No.

/ヽしlthorization No. 0310799369

for thcir
1潔[lT聞 .∬lTHns h Espe∝

ofAdviI

Dccision: NC obscrvcd that case was rclerred to DIPP for commcnts. NC decided to

comlncnts and dcfcr the casc.

'l'hc casc stands dcfcrrcd to 0l.l

[vVS. Slf:Hr-nt S LIMITEI)

|… 型 1/81/050/00384/AM16/DE昼
―Iν

RLA「 ilc N():03/95/040/00413/AM16/
RatincatiOn of norms in rcspect of Advancc

dated 13.10.2015.

Arth".irtil"n No'

ドilじ No.:01/8!/050/00098/AM16/DES― l1/

0310799368

39
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DecisiOn:U NC Obseived that case was referred to DIPp for comrnentr Ne aJciacrto w-ait foi rhcir
comments and defer thc casc.

′
「 hc case stands deferrcd tO ol.11.2016.

蜘 RMO cABI´ ESlン lMI´I｀ED
File:O1/81/0,0/00221/AM16/DES.H

Dated:-20.09.2016 RL″ A Filc p9/24/040/00132/AM16/

Modi{lcation of r N,r-
0910062256 dated 29.06.20 r 5 of M/s. Tirer*o cables Lirrrirecl.

蹴囲浜捌:      高 赫 tttkidct」 bヽ
r:

l.  As rcquested by the nrm,descriptiOn OfimpOrt items at sI.Nol,3,5,7,9, 11, i3, 15, 17, 19,21,

23,25,27,29,31,33,35&37 may be amcnded from“
cOppcr(1liCCtrOlytic cradc)" tO“

Continuous Cast COpper Rod 8 MM(ElectrOlytic Grade)".

Datc:07.10.2016

PIacc:New Dclhi
回i愕

Dcputy【 )ircctOr Gcncral「 orcign′ Fradc

…
柵  |

〕
・　

　

　

　

』

，

■ヽ
　
）

40

し

take suitablc



4
Department of Industrial Poticy & Promotion 20*9 - 2 o/ €

(rs!Y)

NC Meeting dated 2010912016- Case No. 15/13/81 (NtUs Polycab Wires Pvt. Limited)
(Advance Authorization No. 0310738808 dated 24.06.2013)

Firm may be asked to submit the following information:

1. Size of conductors in cables alongwith quantities of cables in Kms, conductor size
wise.

2. Detailed calculations for the requirement of each raw material, export product wise
supported by the Cross sectional diagram of the cable/Buyers data sheet.

3. Net weight per KM of each Cable
4. Material balancing viz. net content of each imported and indigenous input, export

product wise, per KM of export product.
5. Total requirement of each raw material, export product wise, in a tabular form

Norms committee may take a view

Norms Committee II
DIPP No. 12179/2016-TSW4 dated 20109120t6

(S.K.Jain)
Development Officer

-hl-

q<qr#q {iaii* I r,.p.r-* i-F rBi i j c:} }-tgsa ragsFzlq4e: Gielre r*q;.:
DaFuty Di(stor Genor&l oi Forgign'Iadc

fzt*qr rirrqrc Efslft-e-srg'r-{a
Dlroctor..to Gonaral ol Forolgn Tradc
qffnrq frifml D€ptt. of Cemmerc€qTqll <{Y4tTq/Govt, of lndlayg:u}rl E?-qr.l. -+:'i fHLldyoc Elttswan, l;ew t)oltrl



Government of India
Ministry of Communications and Infonnation Technology

Department of Electronics and Information Technology

Electronics Niketan, 6, CGO ComPlex
New Delhi-110003

27

Sub: Ratification of norms in terms of Para 4.7 of HBP.(Vol'l) in respect of advance

Licence No. 0710108272 dated 27.5.2015 issued to M/s. Hical NSE Electronics

Pvt. Ltd., Bangalore

Rcferencc DGFT  U.0.No.01/81/50/171/AMi5/DES-11/42 dated 28.7.2015 vidc which

comments of this Dcpartrnent have bccn sought on the above mentioned application of M/S. Hical

NSE Electronics Pvt. Ltd., Bangalorc for ratiflcation of norins of Advance Licence issued

under Para 4.7  forexportof“ Intcgrated Wiring Harness".

)
Import

ｈｃ

Ｒｓ

Ｔ

　

ｓ

FOB valuc of Cxport is Rs.15,842,322.00(USS 251,465.42 and CIF value of

H,975,259.35(USS 187,113.43).

3 The application has been examined in the Department of Electronics and Information

Technology from technical angle. The items proposed for import are essential to assemble the products

to be exported. This Department recommends ratification of norms of advance authorization as

follows:-

# Items Comments
1 Sl.No. 1,18,21…24,27,36-39,

41-44,51-56,62,64-74,77-79,

85-86, 113-114, 117, 124… 128

and 134

As applied by the party inclusive of 2oh wastage

つ
４ Sl.No.2‐ 17, 19‐20,25-26,28-
35,40,45-50,57-61,63,75-76,

80-84, 87… 112, 115-116, 118-

123,129-133 and 135

On net to net basis with accountability clause.

hi→
Director

Shri Pradvumna Sahu、 Fl｀DO,0/o DGFl｀ 、Udvo2 Bhavan,New Delhi

DcnY U.0.No.17(38)/2015-lPHW dated 05.09.2016

R
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 2010912016- Case No. 13/7/81(M/s Diamond Engineering (Chennai) Pvt.
Limited) (Advance Authorization No. 0410161101 dated 12.10.2015)

Advance Authorisation may be ratified as under:

Word "Relevant" may be prefixed with the descriptions of import items at Sl. No.
1to6.
Quantities of import items at Sl. No. l,2 & 6 may be allowed as l.05 Kgs./Kg.
content in export items.

Quantities of import items at Sl. No. 3, 4 &.5 may be allowed as 1.02 Kgs./Kg.
content in export items.

Norms committee may take a view

2.

3.

./ -r---

(S. K.Jain) s

Development Officer
Norms Committee II
DIPP No. 1217912016-TSW/38 dated 2010912016

- \3-
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4+
Department of Industrial Policy & Promotion

(rsw)
NC Meeting dated 2010912016- Case No. 15/7/81 (M/s Jindal SAW Limited ) (Advance

Authorization No. 0510397408 dated 22.01.2016)

Advance Authorization may be ratified as under:
1. Net weight of export items at Sl. No. | &2 may be specified as 174.6 MT &

619.2 respectively.
Import item at 51. No. I shall be of thickness 1 inch & relevant grade as

contained in the export item at Sl. No. l.
Quantity of import item at Sl. No. 1 may be allowed as 178.05 MT as
1.05 Kgs./Kg. content in the export item at Sl. No. 1 taking clue from SION
c-593.
Weight of import item at Sl. No. 2 may be specified as 1550 Kgs.

Quantity of import item at Sl. No. 2 may be allowed on net to net basis with
accountability clause
Word " Electrode" may be deleted from the description of import item at Sl. No
3 and quantity of import item at Sl. No. 3 may be allowed 0.700 MT taking
clue from SION C-593.

Quantity of import item at Sl. No 4 viz. Relevant Welding Flux may be
allowed as applied for i.e. 0.605 MT taking clue from SION C-593.

Quantity of import item at Sl. No 5 viz. X-Ray Film may be allowed as

170 Nos. taking clue from SION C-593.

Quantity of import item at Sl. No 6 viz. Relevant CO2 Wire may be allowed as

applied for i.e. 0.090 MT taking clue from SION C-593.
Import item at Sl. No. 7 shall be of thickness 0.438 inch & relevant grade as
contained in the export item at Sl. No. 2.

Quantity of import item at Sl. No. 7 may be allowed as 598.5 MT as
1.05 Kgs./Kg. content in the export item at S1. No.2taking clue from SION
c-s93.
Weight of import item at Sl. No. 8 may be specified as 25875 Kgs.

Quantity of import item at Sl. No. 8 may be allowed on net to net basis with
accountability clause
Word " Electrode" may be deleted from the description of import item at Sl. No
9 and its quantity may be allowed 2.354 MT taking clue from SION C-593.

Quantity of import item at Sl. No I0 viz. Relevant Welding Flux may be
allowed as applied for i.e. 2.85 MT taking clue from SION C-593.

Quantity of import item at Sl. No 11 viz. X-Ray Film may be allowed as

570 Nos. taking clue from SION C-593.

Quantity of import item at Sl. No 12 viz. Relevant CO2 Wire may be allowed
as 0.456 MT taking clue from SION C-593.
Norms committee may take a view

フp― b■ -201ζ
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(S.K.Jain) 0

Development Officer
Norms Committee II
DIPP No. t2/79/20t6-TSW44 dated 20/09/2016
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Departllllent of lndustrial Policy`&Promotion

(TSW)

NC Meeting dated 20109t2016 - Case No. 13/10/81 (lWs Siechem Technologies Pvt.

Limited) (Advance Authorization No. 0410161550 dated 27.01.2016)

Advance Authorisation may be ratified as under:

1. euantity of import item at Sl. No. I may be allowed as applied for i.e. 21834.055 Kgs.

taking clue from Engineering Tables 4 &. 5.

Norms committee maY take a view

Norms Committee Ⅱ

DIPP No.12/79/2016-TSW/45 dated 20/09/2016

野

/才 モ]で七=ぃこ
(S.K.Jain)

Development Officer
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 20t0912016- Case No. 1/7/81(1Ws Diamond Engineering (Chennai) Pvt.

Limited) (Advance Authorization No. 0410161632 dated 22.02.2016)

Advance Authorisation may be ratified as under:

l. Word "Relevant" may be prefixed with the descriptions of import items at Sl. No. I & 2'

2. Quantity of import item at Sl. No. 1 may be allowed as 1.05 Kgs./Kg. content in export

items.
3. euantity of import item at Sl. No. 2 may be allowed as 1.02 Kgs./Kg. content in export

items.

Norms committee may take a view

5+
2t'o1-2sfd

(S.K.Jain)
Development Officer

2 .-<ffisrr6

Norms Committee II
DIPP No. 1217912016-TSW/54 dated 2010912016
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5q
Department of Industrial Policy & Promotion a-6:6le

(rsw)

NC Meeting dated 2010912016- Case No. 17l7/81(M/s KEI Industries Limited) (Advance

Authorization No. 0510398068 dated 30.03.2016)

Advance Authorisation may be ratified as under:

1. Net weight of export products may be specified as under:

sl.
No.

Net Export
Weight
(Kes./Km)

Ｓ‐
．
Ｎ。

Net Export
Weight
(Kes./Km)

Ｓ‐
．
Ｎ。

Net Export
Weight
(Kes./Km)

sl.
No.

Net Export
Weight
(Kes./Km)

1 1248.8 30 4603.9 59 2463.2 88 4560.5

2 2837 31 407.6 60 1985.2 89 5021.3

3 3548.5
つ
４
つ
Ｄ 486.9 61 2270,7 90 428.4

4 4461.9 33 592.1 62 2614.1 91 440.3

5 4528.3 34 887.3 63 1547.8 92 326.5

6 6106.8 35 1757 64 1605.8 93 798.1

7 284.4 36 1788.2 65 952.4 94 798.1

8 330.2 37 2201.7 66 1499.2 95 1392.3

9 409.9 38 4282.7 67 432.9 96 1392.3

10 602.1 39 9265.9 68 283.9 97 546.2

3555.9 40 390.6 69 185.3 98 546.2

12 4193.3 41 548.8 70 236.5 99 227

13 5062.4 42 703.4 71 354 100 227

14 328.9 43 1020.5
う
ん
ワ
′ 718 101 244.8

15 2392.6 44 1754.7 73 939 102 1333

16 2982 45 452.3 74 1461.6 103 505.7

17 3730.8 46 799.3 75 2151.3 t04 2665.2
18 244.9 47 4607 76 2706.6 105 558.9

19 276.3 48 486.1 77 6728.8 106 290.8

20 1466.1 49 674.3 78 656.8 107 929.5

21 3068.6 50 903.3 79 1032.3 108 771.6

22 3617.9 51 1217.6 80 737.1 109 1211.6

23 4354 52 1734.6 81 1357 110 2449.1

24 263 53 54.8 82 1784.8

25 3447.4 54 175.8 83 4657.1

26 6984.1 55 272.4 84 5740.6

27 1515。 8 56 381.1 85 8596.6

28 1725 57 528.8 86 10910.9

29 2731.1 58 760.4 87 2143.4

-147-



升
2. Quantities of import item at Sl. No 1 viz. Copper Wire Rod/CC Rod(EC Grade)/ Copper

Cathode (99.99% purity) (Electrolytic grade )may be allowed as under:
a) For Export products mentioned at Sl. No. 1 to 10, 15 to 20,63 to 68, 87, 88, 93 to 105 &

107 to I 10 as 1.01 Kgs.lkg content in the Export products

b) For Export products mentioned at Sl. No. I l, 12, 14, 21,22, 24, 48 to 52, as per

Engineering Table 4.

c) For Export products mentioned at Sl. No. 13 &. 23 as 924.6 Kgs./Km each taking
clue from Engineering Table 4.

d) For Export products mentioned at Sl. No. 25,27 to 29,31 to 46, 53 to 62, 69 to 76,78 to
82,89 to 92 & 106 as per Engineering Table 5.

e) For Export products mentioned at Sl. No. 26, 30 , 47 , 77, 83,84, 85 & 86 as 5824.7

Kgs./I(m &. 2773.7 Kgs./Km.,2588.8 Kgs./Km., 5824.7 Kgs./Km. ,3513.3 Kgs./Km.,
4529.4 Kgs./Km., 6841.8 Kgs./Km. & 8875.8 Kgs./Km., respectively takingclue
from Engineering Table 5.

3. Quantities of import item at Sl. No 2 viz. XLPE Compound of relevant grade may be

allowed as 1.05 Kgs./kg content in the export products at Sl. No. I to 52,60 to 9l & 93 to

110.

4. Quantities of import item at Sl. No 3 viz. PVC Resin may be allowed as 1.05 Kgs./kg

content in the export products at Sl. No. 25 to 68, 87 to 9l & 103 to 110.

5. Quantities of import item at Sl. No 4 viz. Relevant Plasticizers may be allowed as

1 .05 Kgs./kg content in the export products at Sl. No. 25 to 68,87 to 9l & 103 to 1 10.

6. Quantities of import item at Sl. No. 5 i.e. Steel Wire Rod of relevant grade may be

allowed as 1.02 kgs/kg content in the Export products at Sl. No. I to 24,27 to 52,63 to 68,

78 to 86 & 93 to 110.

7. Quantity of import item at Sl. No. 6 viz. Zinc Ingots may be allowed 4 %o of weight of
Steel Wire Rod.

8. Quantities of import item at Sl. No. 7 viz. HDPE may be allowed as 1.05 Kgs./kg content

in the export products at Sl. No. I to 24,69 to 89 & 93 to 102 .

g. Quantities oi import item at Sl. No. 8 viz. Glass Mica Tape may be allowed as

1 .01 Kgs./kg content in the export products at Sl. No. 1 to 14, 69 to 86 & 103 to 106.

10. Quantities of import item at Sl. No 9 viz. Lead may be allowed as 1.01 Kgs./Kg. content

in export products at Sl. No. I to 6, 11 to 13,15 to 17 &,20 to 23 .

l l. Import item at Sl. No. 10 viz. wooden drums may be allowed as per packing policy.

Norms committee may take a view
+--./ ,/-

(S.K.Jain)
Development Officer

Norms Committee II
DIPP No. 1217912016-TSW/59 dated 2010912016
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 20109t2016 - Case No. 8/7/81 (nrUs Anvil Cables Pvt. Limited) (Advance

Authorization No. 0210206596 dated 06.04.201 6)

Advance authorization may be ratified as under:

1. Words "1.1 KV" may be specified with the description of export items at Sl. No' 1,2 ,3
&4.

2. Net weight of export items at Sl. No. 1,2, 3 & 4 may be specified as 289-672 MT,
678.316 MT, 1912.296 MT & 3404.011 MT respectively.

3. Quantity of import item at Sl. No I viz. Aluminium Wire Rod may be allowed as

applied for i.e.4818.7 MT taking clue from Engineering Table-5.

4. Quantity of import item at Sl. No 2 viz. XLPE Compound may be allowed as applied for

i.e. rcZl.SZ8 MT as 1.04 Kgs./Kg. content in export items at Sl. No. | ,2, 3 &. 4 as

claimed by the firm.

Norms committee may take a view
‐ _― ′

オ
し
い い` も

Norms Committee Ⅱ
DIPP No.12/79/2016-TSW/61 dated 20/09/2016

(S.Ko Jain)
Development Ofrlcer

野
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26´ ο9´ 2α毛DepartIIlent of lndustrial Policyど &Promotion

(TSW)

NC meeting dated 20t0912016- Case No. 20/10/81 (M/s. Welspun Corp Limited)
(Advance Authorization No. 3410042136 dated 04.05.2016)

Advance Authorization may be ratified as under:

1. Quantity of export item at Sl. No. 1 may also be specified as under in

addition to their weights.

1. OD 1066.80 mm x 18.80 mm WThk - qty 14684.96 mtrs.,

2. OD 1066.80 mm x22.56 mm WThk- qty 3230.88 mtrs.

2. Quantity of export item at Sl. No. 2 may also be specified as under in

addition to their weights.

1. OD 1066.80 mm x 18.80 mm WThk - qty 1645.92 mtrs',

2. OD 1066.80 mm x22.56 mm WThk- qty 12t9.20 mtrs'

3. Word "Relevant" may be prefixed with the description of import item at

Sl. No.l and its quantity may be allowed as allowed as applied for i.e.

11002.9 MT as 1.05 Kgs./Kg. content in export items.

4. Taking clue from SION at Sl. No. C-1292, quantity of import item may at

Sl. No. 2viz. welding wire may be allowed as applied for i.e. 43449.2

5. 631;,t., of import item at Sl. No. 3 viz. Epoxy Powder may be allowed

as 51302.9 Kgs inclusive of 5 o/o wastage.

6. euantity of import item at Sl. No. 4 viz. ARO Powder may be allowed as

18399.3 Kgs inclusive of 5 o/o wastage.

7 . Quantities of import items at Sl. No. 5 may be allowed within 6 % of fob

value of exports taking clue from SION C-1292. 
ft{rtr oq r ,o

DeveloPment Officer

Norms Committee II
Dtpp No. t2t79t2016-Tsw/64 dated 2010912016

叫
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Departlnent of lndustrial Policyど &Promotion

(TSW)

NC meeting dated 20/09/2016‐ Case No.21/10/81(R4/So Welspun Corp Limited)

(Advance Authorization No.3410042135 dated 04。05.2016)

Advance Authorization lnay be ratifled as llnder:

1.Quantity ofexportitcm at Sl.No.l may also be specifled as llndcrin

addition to thdr weigllts.

1.OD 1066.80 11111n x 18。 80 mm WThk一 qty 14684.96 mtrs.,
2.OD 1066。 80 mm x22.56 mm WThk qty 3230.88 mtrs.
2.Quantity Ofexportitcm at Sl.No.2 may also be specifled as underin

addition to thcir weights.

1.OD 1066.80 mm x18.80 mm WThk― qty 1645.92 mtrs.,

2. OI)1066.80 rnnl x 22.56 11nin WThk一 qty 1219.20 nltrs.

3. Word``Relevant''Inay be preflxed wlth the description of import iteln at

Sl.No.l and its quantity may be a1lowed as allowed as applied for i.e.

11002.9 NIIT as l.05 Kgs./Kg.contcnt in export itcms.

4.Taking clue fronl SION at Sl.No.C-1292,quantity of iFnpOrt itern inay at

Sl.No. 2 viz. Welding Wire may be allowed as applied for i.e.43449.2

Kgs.

5.Quantity Of import item at Sl.No.3 viz.Epoxy Powder may be a1lowed

as 51302.9 Kgs inclusive of5 0/O wastage.

6.Quantity ofimportitem at Sl.No.4 viz.ARO Powder may be a1lowed as
18399.3 Kgs inclusive of5 0/O wastage.

7.Quantities ofimport items at Sl.No.5 may be a1lowed within 6%of fob

value of exports taking clue from SIC)NC-1292.          ´

`〔

FitrJal,F士
√‐ヽ il(

Development Offlcer

Norms Committee Ⅱ
DIPP No。 12/79/2016¨ TSW/65 dated 20/09/2016

舛
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e,a
Department of Industrial Policy & Promotion

(rsw)
zb- og^2o/{

NC Meeting dated 2010912016- Case No. 6/10/81(M/s Bhiwadi Cylinders Pvt. Limited)
(Advance Authorization No. 0510398419 dated 06.05.2016)

Advance Authorisation may be ratified as under:

1. Quantities of import items at Sl. No. I & 3 may be allowed on net to net basis

with accountability clause.
2. Words "of relevant grade and thickness " may be suffixed with the description of

import item at S1. No. 2 and its quantity may be allowed as 1.35 Kgs./Kg. content

in the export product taking clue from SION C-704.

Norms committee may take a view ,/
(S.K.Jain)

Development Officer
Norms Committee II
DIPP No. 1217912016-TSW/66 dated 2010912016

\t-J
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み
Government oflndia
Ministry of Steel

Technical Division

SubieCt:Ratification of input‐ output norm in terms of Para 4.7 of HBP(Vo:)。 f
Advance Authorization No. Advance Authorization No 3410042153 dated
10.05.2016 of Mノs China Steei Corporation:ndia Pvt Limited,Vadodra.

DGFT may refer to their UO No 01/81/50/203ノ AM-17ノDES‐2/180 dated 09 08 2016
whereby an applicatiOn of Mノ s China Stee!Corporation:ndia Pvt Linlited,Vadodra
has been fon″arded to Ministry of Steelfor comments/views

ln the above connection, it rnay be noted that the applicant has applied for import of

3801 MT Silicon Electncal steel of Cold rolled Full Hard(Un― annealeOwide coils(Grade

50C 1000, 05x 1200, 50C 1000, 05x 1000, 50C800, 05x 1200, 50C600, 05x
1000,50C470,05x1200,50C470,05x1000, 50C400,05x1000, 65C1000,065
x        1200, 65C      600, 065        x 1000)

against export of 3620 MT Flat roned prOduct Silicon Electrical Steel other than Grain

Orlented (Grade 50C 1000,05x1200, 50C1000,05x1000,50C800,05x1200,
50C600,05x1000,50C470,05x1200,50C470,05x1000, 50C400,05x1000,
65C1000,065x1200,65C600,065x1000)

ln view ofthe above,Ministry of Steel recommends the wastage@3%on import
of 3728.60 MT Prime quanty S‖ icOn Electrical steel of Cold ro‖ ed Fu‖ Hard Un―annealed

wide co‖s of the aforesaid relevant thickness,width and grades against 3620 MT export

of Flat ro‖ ed product Silicon Electrical Steel other than Grain Oriented for the aforesald

relevant thickness,width and grade

(〔
::;l:l:|:::キ||:|:;:li「

Deputy lndustrial Adviser

Shri Vinod kasha FTDO,DGFT, Bhawan, New Delhi.

Ministry of Steel U O No 2(6)/2016-TD dated 22 09 2016

´53-
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DepartIIlent of lndustrial Policyど &Promotion

(TSW)

NC Meeting dated 2010912016 - Case No. 17110/81 (M/s R. K. Steel Manufacturing
Company Pvt. Limited) (Advance Authorization No. 04f016f 892 dated 10.05.2016)

Advance Authorisation may be ratified as under:

1. Words "of relevant grade and thickness " may be suffixed with the description of import

item and its quantity may be allowed as applied for i.e. 1000 MT as 1.05 Kgs./Kg.

content in the export Product.

Norms committee may take a view

-fr.^r,"
(S.K.Jain)

Development Officer

Norms Conlmittee II
DIPP No.12/79/2016-TSW/69 dated 20/09/2016
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76
fi- oq-2016Department of Industrial Policy & Promotion

(rsw)

NC Meeting dated 20t09t2016- Case No. 58/7/81 (M/s Polycab Wires Pvt. Limited)
(Advance Authorization No. 0310804888 dated 20.05.2016)

Advance Authorisation may be ratified as under:

1. Description, sizes, quantities and net weight of export items at Sl. No. I to 13 under the

Advance Authorization may be specified as per enclosed Annexure.

2. Quantity of import item at Sl.No.l i.e. Copper Wire Rod may be allowed as

1.01 Kgs./Kg. content in the export items at Sl. No. 1 to 5, 7 to 11 & 13.

3. Quantity of import item at Sl.No.2 i.e. Aluminium Ingot may be allowed as

1.01 Kgs./Kg. content in the export items at Sl. No. 6,7, 10 &' 12'

4. euantity oiimport item at Sl. No. 3 i.e. LDPE Compound( Crosslinkable) may be

allowed as 1.05 kgs/kg content in the export items at Sl. No. I ,2, 4 to 8, I 1 &' 12'

5. Quantity of import item at Sl. No. 4 i.e. COGEGUM Compound may be allowed as

I .05 kgs/kg content in the export item at Sl. No. 4,7 , 8 & I I to l3 '
6. euantity o}import item at St .No. 5 i.e. PVC Resin may be allowed as 1.05 Kgs./Kg.

content in the export products at Sl' No. 1 to 3,5,6,9 & 10.

I . euantity of import item at S1. No. 6 i.e. PVC Plasti cizer may be allowed as I .05 Kgs./Kg.

content in the export items at Sl. No. 1 to 3,5,6,9 & 10.

8. euantity of import item at Sl. No. 7 i.e. Steel Wire Rod may be allowed as 1.02 kgs/kg

content in the Export items at Sl. No. 2, 4, 5 , 6, 8 & 9 '

g. euantity of import item at Sl. No. 8 viz. Zinc Ingots may be allowed 4 oh of weight of
Steel Wire Rod

10. euantity of import item at Sl. No. 9 i.e. Semi Conducting Compound may be allowed as

1.05 kgs/kg content in the export items at Sl. No. 5 to 8'

11. euantity oi i-port item at Si.No. 10 i.e. Copper Tape may be allowed as 1.01 Kgs./Kg.

content in the export items at Sl. No. 5 to 8.

12. euantity of import item at S1. No. 12i.e. EPR Compound may be allowed as 1.05 kgs./kg

content in the Export item at Sl. No. 13.

Norms committee maY take a view

--fri'^t^'
(S.K.Jain)

Development Officer

Norms Committee II
ptpp No. 1217912016-TSW/76 dated 2010912016
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EXPORT1lEM LiST
ADVANCE AUTHORlSAT10N FILE N0 03′ 95/040ノ 00055′AM17
ADVANCE AUTHORISAT10N N0 0310804888 0T 20 05 2016

キ

２

１

２

３

４

５

６

７

８

９

１０

lnsulated PVC Sheathed Unarmoured Cables
l Core X 500 Sq MM

Copper Cond. XLPE lnsulated PVC Sheathed Armoured Cabtes 1.2 KV.

Core X 16 Sq MM

Core X 00Sq MM

Core X 185 Sq MM

Core X 95 Sq MM

Core X 300 Sq MM

Core X 1 5 Sq MM

4 Core X 35 Sq. Mli.4

Core X 120 Sq MM

Core X 150 Sq MM

4 Core X 185 Sq. MIV

Cond. PVC lnsulated Unarmoured Cables up to 750 V.

Core X 1 5 Sq MM

Core X 25 Sq MM

Core X 4 Sq MM

Cond XLPE insulated ZHFR Sheathed Armoured Cab es 1 2 KV

Core X 25 Sq MM

Core X15 Sq MM

Core X15 Sq MM

Copper Cond Covered wilh Semi Conduclng compound XLPE Insulaled Copper Tape

PVC Sheatned Armoured Cables above l l KV

3 Core X 185 Sq MM(1l KVD

3 CoreX lQ5 Sq MM(1l KV)

Cond. Covered with Semi Conducting Compound XLPE Insulated Copper
ape PVC Sheathed A「 moured Cab es above l l KV

Core X 95 Sq MM(1l KN/1

Copper Cond. Covered with Semi Conducting Compound XLPE lnsulated Copper Tape

Sheathed Al. Armoured Cables above 1.'r KV.

l Core X 95 Sq MM(1l KV)

Cond Covered wi」 i Semi Conducung compOund XLPE lnsulated Copper Tape

Shealhed Amoured Cables above l l KV

Core X 95 Sq MM(11陶つ

Cond PVC lnsulaled PVC Sheathed Armoured Cables 1 2 KV

5 Core X 25 Sq MM

5 Core X 35 Sq MM

5 Core X 50 Sq MM

Core X 16 Sq MM

Core X 25 Sq MM

1500000 7110

39200000 152831

558090000 16128

42000000 24270

8250000 81510

3000000 14070

4500000 7110

3000000

3

1

2

3

7

1

8

1

9

1

2

3

4

5

卜 .

Size & type Of Cabies

´5`′
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ち6

7

8

9

10

11

12

13

14

15

16

17

18

10

1

3 5 Core X 35 Sq MM

3.5 0ore X 95 Sq.MM

3 Core X 25 Sq MM

3 COre X 6 Sq.MM

3 Core X 10 Sq,MM

Core X 10 Sq.MM

Core X 2.5 Sq.MM

3 Core X 4 Sq.MM

4 Core X 6 Sq.MM

Core X10 Sq MM

O Core X25 Sq.MM
Core X 10 Sq MM

Core X 70 Sq.MM

cOpper Cond.PVC lnsulated PVC Sheathed AL Armoured Cables l.2 KV.

l Core X 240 Sq.MM

iё
Opper cOnd XLPE lnsulated ZHFR Sheathed Unarmoured Cables l.2 KV.

l Core X 70 Sq.MM

Core X 15 Sq MM

Cond.XLPE lnsulated ZHFR Sheathed Unarmoured Cables above l.l KV.

l Core X 300 Sq.MM

copper cond. EPR lnsulated ZHFR Sheathed unarmoured cables above 1.1 KV.

1 Core X 240 Sq. MM (3.6 KV)

減

‐１

１

２

　

１２

‐

　

‐３

１

89800.000

7200.000

14842.000

24432.000

8227.000

日

152.206

21.312

8.725

28.097

20.897
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f7 1l/-

Department of Industrial Policy & Promotion 1-o'tq-/o /6

(rsw)

NC Meeting dated 20t0912016- Case No. 59/7/81 (M/s Polycab Wires Pvt. Limited)
(Advance Authorization No. 0310804887 dated 20.05.2016)

Reply submitted by the firm vide their letter dated 13.09.2016 has been perused

which is not proper and they may be asked to clariff the following:

l. Quantities of export & import items given in the reply dated 13.09.2016 do not

match with Advance Authorization'
2. There are seven export items in Advance Authorization as against three in the

reply submitted by the firm and their quantities also do not match with the

quantities in A. A.
3. Quantities of import items also do not match with quantities in Advance

Authorization.

Norms committee may take a view
″μ■ 116

(S. K. Jain)
Development Officer

Norms Committee Ⅱ
E〉IPP No.12/79/2016-TSW/77 dated 20/09/2016

藤
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77
Department of Industrial Policy & Promotion 16: aqao/{

(rsw)

NC Meeting dated 2010912016 - Case No. 7/10/81 (IWs Cords Cable Industries Limited)
(Advance Authorization No. 05f 0398605 dated 24.05.2016)

Firm may be asked to submit the following information:

l. Detailed calculations for the requirement of each raw material, export product wise

supported by the Cross sectional diagram of the cable/Buyers data sheet.

2. Specific use of import item at Sl. No. 2 in the export items and basis for its quantity.

3. Net weight per KM of each Cable
4. Material balancing viz. net content of each imported and indigenous input, export

product wise, per KM of export product.
5. Total requirement of each raw material, export product wise, in a tabular form

Norms committee may take a view

Norms Colllmittee II

E)IPP No.12/79/2016-TSW/79 dated 20/09/2016

白

/才 考ミL¬に
(S.K.Jain)

Development Officer
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Departlllent of lndustrial Policyど L Promotion

(TSW)

NC Meeting dated 2010912016 - Case No. 9/10/81(M/s KEI Industries Limited) (Advance
Authorization No. 0510398584 dated 24.05.2016)

Firm may be asked to submit the following information:

l. Net weight of each Cable
2. Material balancing viz. net content of each imported and indigenous input, for

each cable.
3. Tabular statement giving total requirement of each raw material, export product

wise.
4. Wastage claimed on each import item.

Norms committee may take a view

Norms Committee Ⅱ
DIPP No.12/79/2016-TSW/80 dated 20/09/2016

μ

三い。ターンな

′
´
彗蕉ql、

(S.K.Jain)
Development Officer
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Department of lndustrial Policy&Promotion

(TSV′ )

NC Meeting dated 2010912016 - Case No. 15/10/81 (M/s VJ Met Craft (India) Pvt Ltd.)
(Advance Authorization No. 0910063696 dated 27.05.2016)

Firm may be asked to submit the following details:

l. Information in respect of Sl. No. 3,4, 5 & 11 of Standard Deficiency
Format.

2. Detailed calculations/basis for the quantity of import item.

Norms committee may take a view

み `

乙諦 %
Development Offlcer

Norms Committee II
DIPP No 12/79/2016-TSW/84 dated 20/09/2016
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--Department of Industrial Policy & Promotion 7;--o1-2o rc'

(rsw)

NC Meeting2010912016- Case No.23110/81( lffs. Man Industries (India) Limited )
(Advance Authorization No. 0310805020 dated 30.05.2016)

Taking clue from SION C-12g},Advance Authorization may be ratified as under:

l. Words *X42 to X82" given in the description of import item at Sl. No. 1 may be

amended as"X42 to X80"
2. Words "of relevant grade & thickness" may be added with the description of import

item at Sl. No. I and its quantity may be allowed as applied for i.e. 10131.448 MT as

1.05 MT/MT content in the export products.

3. Quantity of import item at Sl. No. 2viz. Welding Wire may be allowed as applied for
i.e.40.242MT.

4. Quantity of import item at Sl. No. 3 viz. Epoxy Powder may be allowed as

89.624 MT inclusive of 5 o/owastage.

5. Quantity of import items at Sl. No. 4 indicated in "MT" may be deleted.

6. Import items at Sl. No. 4 may be allowed upto 6 % of FOB value of exports.

Norms committee may take a view

'FL-
P-

I oIesrra

(S.K.Jain)
Development Ofrlcer

Norms Committee II
E)IPP No.12/79/2016-TSW/86 dated 20/09/2016
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Department of Industrial Policy & Promotion 2ο_“た2〃″

(rsw)

NC Meeting dated 2010912016 - Case No. 10/10/81(M/s KEI Industries Limited) (Advance
Authorization No. 05f 0398721 dated 03.06.2016)

Advance Authorisation may be ratified as under:

1. Net weight of export items at Sl. No. 1,2 &3 may be specified as 52230 Kgs.,18788 Kgs.

& 18788 Kgs. respectively.

2. Quantity of import item at S1. No 1 viz. Copper Wire Rod/CC Rod(EC Grade)/ Copper
Cathode (99.99% purity) (Electrolytic grade ) may be allowed as 41605.2 Kgs. as per

Engineering Table 5 for export items at Sl. No. 1,2 &3.
3. Word "Semi Conducting" may be deleted from the description of import item No. 2 and

quantities of import item at Sl. No 2 viz. Relevant XLPE Compound may be allowed as

1.05 Kgs./kg content in the export items at Sl. No. 1,2 & 3.

4. Quantities of import item at Sl. No. 3 i.e. PVC Resin may be allowed as 1.05 Kgs./kg
content in the export items at Sl. No. 1 to 3.

5. Quantity of import item at Sl. No. 4 i.e. Galvanized Steel Wire may be allowed as

1.01 Kgs./Kgs. content in the Export items at Sl. No. 1 to 3 as claimed by the firm.

Norms committee may take a view ″
レ ー

し・ 。ヽへ′
、

Norms Committee Ⅱ
DIPP No.12/79/2016-TSW/90 dated 20/09/2016

(S.K.Jain)
Development Officer
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Government of lndia
Ministry of Steel

Technical Division

1z
Zo-01-716

Subject: Ratification of input-output norm in terms of Para 4.7 of HBP (Vol) of
Advance Authorization No. Advance Authorization No 3410042250 dated
07.06.2016 of M/s China Steel Corporation lndia Pvt Limited, Vadodra.

DGFT may refer to their UO No 01/81/50/203/AM-17iDES-2/180 dated 09.08.2016
whereby an application of M/s China Steel Corporation lndia Pvt Limited, Vadodra
has been forwarded to Ministry of Steel for comments/views.

ln the above connection, it may be noted that the applicant has applied for import of )

for import of 3003 MT Prime quality Non Grain Oriented un-annealed electrical steel
wide coils of width of 600 or more Grade 50C 800, Thickness: 0.3 mm - 0.75 mm' 50C
600, Thickness :0.3 mm - 0.75 mm, 50C 600, Thickness :0.3 mm - 0.75 mm, 50C 470,

Thickness :0.3 mm - 0.75 mm, 50C 470, Thickness :0.3 mm - 0.75 mm, 50C 400'
Thickness :0.3 mm - 0.75 mm, 50C 400, Thickness :0.3 mm - 0.75 mm,
against export of 2860 MT Flat rolled product of Silicon Electrical Steel Non Grain
Oriented coils of width 600 or more Grade 50C 800, Thickness: 0.3 mm - 0.75 mm,

50C 600, Thickness :0.3 mm - 0.75 mm, 50C 600, Thickness :0.3 mm - 0.75 mm, 50C
470, Thickness :0.3 mm - 0.75 mm, 50C 470, Thickness :0.3 mm - 0.75 mm, 50C 400,

Thickness :0.3 mm - 0.75 mm, 50C 400, Thickness :0.3 mm - 0.75 mm

ln view of the above, Ministry of Steel recommends the wastage @ 3% on import
of 2945.8 MT Prime quality Silicon Eleckical steel of Cold rolled Full Hard Un-annealed
wide coils of the aforesaid relevant thickness, width and grades against export of 2860

MT Flat rolled product of Silicon Electrical Steel other than Grain Oriented of the

aforesaid relevant thickness, width and grades.

rh=$qo
tslrffi-ailga-o

Deputy lndustrial Adviser

Shri Vinod , FTDO, DGFT, Bhawan, New Delhi.

Ministry of Steel U.O.No. 2(6y2016-TD dated 22.09.2016
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Departlllent of lndustrial Policy“髭Promotion

(TSW)

NC Meeting dated 20/09/2016‐ Case No.26/10/81(M/s POlyCab Wires Pvt.Lillllited)

(Advance Authorization No.0310805316 dated 08。06.2016)

1.

Firm may be asked to submit the following information:

Size of conductors in cables alongwith quantities of cables in Kms, conductor size

wise.
Detailed calculations for the requirement of each raw material, export product wise

supported by the Cross sectional diagram of the cable/Buyers data sheet.

Net weight per KM of each Cable

Materiaibaiancing viz. net content of each imported and indigenous input, export

product wise, per KM of export product.

total requirement of each raw material, export product wise, in a tabular form

Norms committee may take a view

３

４

2.

5.

Norms Committee Ⅱ
DIPP No.12/79/2016¨ TSW/93 datcd 20/09/2016

/´ 祇 `¬
`

(S.Ko Jain)
Development Offlcer
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,fu--r,/6
Department of Industrial Policy & Promotion

(rsw)

NC Meeting dated 2010912016 - Case No.22110/81 (ntUs Apar Industries Limited) (Advance
Authorization No. 0310805370 dated 10.06.2016)

Firm may be asked to submit the following information:

l. Detailed calculations for the requirement of each raw material, export product

wise supported by the cross sectional diagram of the cablelBuyers data sheet.

2. Total Net weights of each cable including the net weights of all inputs (imported

as well indigenous, except packing materials)
3. Material balancing viz. net content of each imported and indigenous input, export

product wise.
4. Total requirement of each raw material, export product wise, in a tabular form

Norms committee may take a view

Norms Committee II
DIPP No. 1217912016-TSW/94 dated 2010912016

'ry

z 1--'.a -P'-
t_- \ oa lt6

(S.K.Jain)
Development Officer
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Depart】ment of lndustrial Policy`&Promotion

(TSW)

NC Meeting dated 2010912016 - Case No. 27110/81 (M/s Raychem RPG Pvt Ltd.)
(Advance Authorization No. 0310805444 dated 14.06.2016)

Firm may be asked to submit the following details:

1. Information in respect of Sl. No. 3, 4,5 &. ll of Standard Deficiency
Format-export product wise.

2. Detailed calculations/basis for the quantity of import items.

3. Details of import item at Sl. No. 5 and weight thereof.

Norms committee may take a view

´
毎 ヽ 6

(S.K.Jain)
Development Officer

Norms Committee II
E)IPP No.12/79/2016-TSW/97 dated 20/09/2016
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?e
-'-2o-c14c"EGovernment of lndia

Ministry of Steel
Technical Wing

Subject: Ratification of norms in terms of Para 4.7 of HBP (Vol) Advance
License No. Advance Authorization No 5610004933 dated 23.06.2016 -M/s
National Steel & Agro lndustries Limited; lndore.

DGFT may refer to their UO No 01/81/50/214IAM-17/DES-2/183 dated
10.08.2016 whereby an application of M/s National Steel & Agro lndustries
Limited; lndore has been forwarded to Ministry of Steel for our comments/views.

ln the above connection, DGFT is requested to ask the applicant for furnishing
the breakup of thicknesses to be exported and quantity thereof and calculation of
quantity of import items strictly as per SION under the aforesaid AA.

(-hTi\hO
<-------,/ -----""'-(S.K.Bhatnagar)

Deputy lndustrial Adviser
Telefax: 011-23062490

Bhawan, New Delhi.

Ministry of Steel U.O.No. 2(9)12014-IW dated 29.08.2016
Shri Vinod

9-
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Fa1-w,eGovernment of lndia
Ministry of Steel
Technical Wing

Subject: Ratification of norms in terms of Para 4.7 of HBP (Vol) Advance
License No. Advance Authorization No 5610004934 dated 23.06.2016 -M/s
National Steel & Agro lndustries Limited; lndore,

DGFT may refer to their UO No 01/81/50i215/AM-17iDES-2125 daled
09.08.2016 whereby an application of M/s National Steel & Agro lndustries
Limited; lndore has been forwarded to Ministry of Steel for our comments/views.

ln the above connection, DGFT is requested to ask the applicant for furnishing
the breakup of thicknesses to be exported and quantity thereof and calculation of
quantity of import items strictly as per SION under the aforesaid AA.

@9-
(S.K.Bhatnagar)

Deputy lndustrial Adviser
Telefax: 011-23062490

Ministry of Steel U.O.No. 2(9)12014-TW dated 29.08.2016
Shri Vinod Kas Bhawan, New Delhi.

_ 6t-



NC Meeting dated 2010912016 - Case No. l4l10/81 (M/s Siechem Technologies Pvt.

Limited) (Advance Authorization No. 0410162077 dated 29.06.2016)

Advance Authorisation may be ratified as under:

1. Quantity of import item at Sl. No. 1 may be allowed as applied for i.e. 12503.16 Kgs.

taking clue from Engineering Tables 4 & 5.

Norms committee may take a view

Department of lndustrial Policy d&Promotion

(TSW)

ギ 赫 ィ

イ魚締 い́`
Development Ofrlcer

Norms Committee II
DIPP No 12/79/2016-TSヽV/102 datcd 20/09/2016
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Depart】nent of lndustrial Policy`&Promotion

(TSW)

NC Meeting dated 20109t2016 - Case No. 8/10/81 (M/s Jindal SAW Limited ) (Advance

Authorization No. 0510399000 dated 06.07.2016)

Firm may be asked to submit the following information:

Information in respect of Sl. No. 4, 5 & ll of Standard Deficiency Format,

for export item at Sl. No. 2.

Total coating/lining areas in export items at Sl No. 2 supported by length

and diametcrs of exportitems。

3. Thickness of 3LPP coating and CWC coating in
item at Sl.No.2).

pipes & bends (export

2.

4. Detailed calculations/basis for the quantities of import

& 9 to 14, supported by coating/lining thicknesses

areas in the export products and wastages claimed

manufacture.
5. Detailed calculations/basis for its quantities of import items at Sl. No. 15

to23.

Norms committee may take a view

items at Sl. No. 7

and coating/lining
at each stage of

一西KoJaiFい
l♭

Development Officer

Norms Committee Ⅱ
DIPP No.12/79/2016-TSW/103 dated 20/09/2016
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20お卜204
Department of lndustrial Policy&Promotion

(TSW)

NC Ⅳleeting dated 20/09/2016‐ Case No.12/13ノ 81(Mノs KEI Industries Limited)(Advance
Authortation No.0510399385 dated 08.08.2016)

Fil11l rnay be askcd to submit thc follo、 ving information:

Net weight of each Cable
Material balancing viz. net content

each cable.

of each imported and indigenous input, for

3. Use of "Semi Conducting XLPE Compound" (in import item at Sl. No. 2) in the

manufacture of exPort items.

4. Tabular statemenf giving total requirement of each raw material, export product

wise.
Norms committee may take a view

L(..,.
(S. K. Jain) I ' c

Development Officer

Norms Committee Ⅱ
DIPP No 12/79/2016-TSヽ V/110 datcd 20/09/2016
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Government of lndia
Ministry of Steel

Technical Division

Subject: Ratification of norms in terms of Para 4.7 of HBP (Vot) Advance
License No. Advance Authorization No 5610004971 dated 08.08.2016 'M/s
National Steel & Agro lndustries Limited; lndore.

DGFT may refer to their UO No 01/81/50/251IAM-17/DES-2/133 dated

14.09.2016 whereby an application of M/s National steel & Agro lndustries
Limited; lndore has been forwarded to Ministry of steel for our comments/views.

ln the above connection, DGFT is requested to ask the applicant for furnishing

the breakup of thicknesses to be exported and quantity thereof and calculation of

quantity of import items strictly as per SION under the aforesaid AA

G-n-dO
\-----/ -""->

(S.K.Bhatnagar)
Deputy lndustrial Adviser

Telefax: 01 1-23062490

Shri Vinod Bhawan New Delhi

lヽinistry of Steel U O No 2(9)/2014-Tνr dated 22 09 2016
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Department of lndustrial Poliり &Promotion

(TSV/)

NC Meeting dated 2010912016 - case No. 13/13/81(M/s KEI Industries Limited) (Advance

Authorization No. 0510399443 dated l1'08.2016)

Firm may be asked to submit the following information:

1. Net weight of each Cable
2. Material balancing viz. net content of each imported and indigenous input, for

each cable.
3. Tabular statement giving total requirement of each raw material, export product

wise.
Norms committee maY take a view

2.´
s,‐五。

`
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t/,|\ '1\ L
(S. K. Jain)

Development Officer

Norms Committee Ⅱ
DIPP No 12/79/2016-TSW/114 dated 20/09/2016
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Department of Industriar policy & promotion ffi
(rsw)

NC Meeting dated 20t09t2016 - Case No. A/R-381 (M/s Megha Engineering &
Infrastructures Limited ) (Advance Authorization No. 0910055693 dated

09.04.2013)

Firm may be asked to submit the following information:

1. Detailed calculations/basis for the quantities of import items at Sl. No. 5 (Purethane

386 Resin) & 6 ( Purethane 9000 Activator) required for 8 microns and23 microns

coating respectively supported by density of these items. Quantity required per unit

area may be supported by technical data sheet of the items'

2. Wastage claimed on import items 5, 6,7 &8.

Norms committee may take a view

Norms Committee II
DIPP Nt U l7gl2Ol6-TSW/381-A/R dated 2010912016
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(S.K.Jain)

Development Officer
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Government of lndia
Ministry of Steel

Technical Division

Subject: Ratification of Advance Authorization No 0810085115 dated 2',1.12.2OO9

and 0810137320 dated 29.02.2016 - M/s Ratnesh metals lndustries Private
Limited, Ahmadabad; Gujarat.

DGFTmaytotheirlDNoteNo.0l/81/050/39/AM-17/DES.lll24daled
05.01 .2016 on the subject mentioned above. ln this connection, it is informed that the

request of the applicant has been examined and informed that the applicant has not

installed Vacuum Oxygen Degassing (VOD) facility in their plant'

ltmaybenotedthataSpernote6ofthestandardinput-outputnorm.atSloN
c: 525, import of stainless steel melting scrap of known chemical composition may

be permitted within the overall quantity of item 1 (a)_{Non alloy steel .melting .scrap'
plg'iron, sponge iron including Hot briquetted lron (HBl)) but up to 90'/:, t"-ll9Y:li:.1

蓄lil再誌 :0こF53 53Ftti轟 3 ππ雨F[F557bra:l quan」
“

ofibm No ll=:二聖岬唾:■
60%oniv Only such grade of stainless steel metting scrap wi‖ be a‖ owed that iS

relevant to the exPort Product.

DGFTmayrefertotheirlDNoteNo.0l/81/o5o/39/AM17/DES.ll/06dated
05.01.2016 and also Uo No of even number dated 01.06.2016 whereby this Ministry

iecommenOeO to allow 60% Stainless Steel melting scrap (344 5 MT) against export

oi soo H,rr Round Bars/Flat Bars/Square Bars/Hex Bars/Angles Bars of relevant

grade Stainless Steel.

ln the above connection, it is informed that the request of the applicant was

examinedandnotedthattheapplicanthaslnductionFurnaceandhasnotVacuum
Cj;rilD;a;.sing (VoD) facititv. tnerefore, onlv 60% SS Scrap could be allowed

against the aforesaid export.

lnviewoftheabove,thequantityofstainlesssteelscrap,allowedforimport
under AAs is correct and no further ratification is required' 

n*;Ie_
(S.KEFatnagar)

DePutY lndustrial Adviser

Shri Vinod Kumar Kashyap. FTDO DGFT Udyog Bl-r?ry1n.lJ.e]v Delhi'

ol lV dated 22'082016

r.υ  ―̈ ,― r―…7-― ― ―~   ‐     '           ~rc Furnace unls For Units
Fumace unlts having VOD/AOD facil忙 ies and Electnc A
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`Government of lndia
Ministry of Steel

Technical Division

DGFT may please refer to their UO No. O1l81l5Ol444lAM-16/DES-ll/83 dated 05.02.2016
regarding ratification of norms in terms of Para 4.7 of HBP (Vol) of Advance Authorization
No. 0310800059 dated 05.11.2015 of M/s POSCO Maharashtra Steel Pvt Limited, Mumbai.
ln this connection, the following quantity of import with 5% wastage may be allowed against
export taking clue from SION atC471and C 473:

Ｓ‐
。
Ｎ。

Item of Export Qty Item of import Qty

1 Non Alloy Cold Rolled Steel
Coils of width 600 mm or
more of relevant grades
Thickness 1 MM but less
than 3 MM

2150 MT Non Alloy Hot Rolled steel
coils width of 600 mm or
more of relevant grade of
thickness more than 3
MM.

2257.5 MT

2 Non Alloy Cold Rolled Steel
Coils of width 600 mm or
more of relevant grades
Thickness 0.5 MM or more
but not exceeding 1 MM

11200 MT Non Alloy Hot Rolled steel
coils width of 600 mm or
more of relevant grades
of thickness 3 MM to 4.74
MM.

11760 MT

3 Non Alloy Cold Rolled Steel
Coils of width 600 mm or
more of relevant grades
Thickness less than 0.5 MM
or more but not

1650 MT Non Alloy Hot Rolled steel
coils of width of 600 mm or
more of relevant grades of
thickness 4.75 MM - 7.00
MM.

1732 5 MT

4 Non Alloy Cold Rolled
Galvanized Steel Coils of
relevant grade of Thickness
between 0.5 MM to 3 MM.

10000 MT Non Alloy Hot Rolled steel
coils of width of 600 mm or
more of relevant grades of
Thickness 3 MM.

3423 MT

Non Alloy Hot Rolled steel
coils width of 600 mm or
more of relevant grades
of Thickness more than
3.00 MM to 4.47 MM.

5481 MT

Non alloy Hot Rolled steel
coils width of 600 mm or
more of relevant grades
of Thickness 4.75 MM -
7.00 MM.

1596 MT

6
Deputy lndustrial Adviser

Ministry of Steel

7́7-

Shri Vinod K Bhawan,New Delhi

ied″ 092016

篠

FTDO, DGFT

Rs:]t:.), Dir-strr (icrirrit ort l.'aral;n ftiac
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qtls:r frtfml Deptt. of Commerce
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Departlllent of lndustrial Policyど &Promotion

(TSW)

NC PIleeting dated 20/09/2016‐ Case Noo A/R‐ 386(Ⅳ1/s Prestress Wire lndustries)

(Advance Authorization No.0310793385 dated 29。01.2015

Status quo may be maintained and firm may be informed as under:

1. As per norns ratified in NC meeting dated 24.03.2015, Steel Wire Rod

(import item at Sl. No. 1) of the relevant grade as contained in the export

item has been allowed.

Norms committee may take a view

Norms Committee Ⅱ
DIPP No.12/79/2016-TSW/386-A/R dated 20/09/2016

御
μ

/~十
うh6

(S.K.Jain)
Development Officer
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 2010912016- Case No. A/R-389 (lWs Thermo Cables Limited) (Advance
Autho rization No. 09 10062256 d ated 29 .06.2015)

Norms may be modified as under:

1. As requested by the firm, description of import items at Sl. No 1,3,5,7,9,17,13,
15, 17, 19,21,23,25,27,29,31,33,35 & 37 may be amended from "Copper
(Electrolytic Grade)" to " Continuous Cast Copper Rod 8 MM(Electrolytic Grade)".

Norms committee may take a view

Norms Committee Ⅱ
DIPP No.12/79/2016-TSW/389-A/R dated 20/09/2016
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す
こ ‐

´ l ・・‐l L6
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Development Officer
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